BEFORE THE NATIONAL GREEN TRIBUNAL -~ . .:\
3 ¥

ot '\-.’ 4
EASTERN ZONE BENCH AT KOLKATA J-";i_ "l ! ":_j ﬁ\'?
[Under Section 18(1) read with Section lﬁt: e f ‘",_'\‘*,eil
National Green Tribunal Act, 20 lD]=| C- Ropr. P J I ,{*i
IEJ_"";. 0 ot Ny -’I'--. f

Appeal No. 14 of 2024 /EZ

I -*‘
A\

In the matter of:

STP LTD
-Versus-
MINISTRY OF ENVIRONMENT FORESTS AND CLIMATE CHANGE
.. Respondents
INDEX
Sl Particulars Page Nos.
No.
1. | Supplementary Affidavit 83 to 86
2. | “Annexure A-5" — Copies of the documents in the
form of certificates for Registration/ Permissions/ | 87 to 123
Licences/ Approvals/ No Objections issued by
various statutory authorities.
3. |“Annexure A-6" - Copies of illustration
notifications/draft notifications issued by the| 124 to 171
| concerned authorities.
4. | “Annexure A-T” — Copy of the Notice/Order is in
172 to 174

vernacular language and a certified translated
copy.

Through: .{,é.,,h ,'J =
I "

ADITYA SARKAR, Advocate
Advocate for the Appellant
C/o. KHAITAN & CO LLP, Advocates
“Emerald House”
1B Old Post Office Street
Kolkata 700 001
M: 8335867899
E-mail: aditya.sarkan@khaitanco.com

Date: 27t November 2024

Place: Kolkata

27 KOV 2004



83

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA T
[Under Section 18(1) read with Section 16 of ; t?‘/'““

BN
National Green Tribunal Act, 2010] / o / A7
Appeal No. 14 of 2024 /EZ (Sh, & ] %]
| < g, |7
o i Ml |
Illl"-. G\ ; : “E.-'ri
In the matter of: \-'" - R
Vagt O

STP LTD, a company registered under the Companies A{:‘t““l@ﬁﬁ'
having its registered office at 129, Park Street, Kolkata- 700017,
West Bengal, through its Deputy Manager and Authorised Signatory,
Amit Kumar Shaw. E-mail: info@stpltd.com

.. Appellant

-Versus-

MINISTRY OF ENVIRONMENT FORESTS AND CLIMATE
CHANGE, through its Secretary, Indira Parayavaran Bhawan,
Jorbagh, Lodi Road, New Delhi- 110003; E-mail: secy-

moefi@nic.in

THE STATE OF JHARKHAND, through the Secretary, Department
of Forest, Environment and Climate Change, Government of

Jharkhand, Nepal House, Doranda, Ranchi- 834002, Jharkhand;
E-mail: cf-wpranchi@gov.in

THE FOREST RANGE OFFICER, Dalma Range, Dalma Wildlife
Sanctuary, NH33, Jamshedpur- 832401, Jharkhand. Email:
info@dalmawildlife.in / dfo-dirpe@gov.in

THE DIVISIONAL FOREST OFFICER, Saraikela Forest Division,
office of the Divisional Forest Officer, Saraikela Division,
Jharkhand State Highway-5, Jharkhand- 833219. E-mail: dfo-
saraikela@gov.in

-- Respondents
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SUPPLEMENTARY AFFIDAVIT FILED ON BEHALF OF THE

APPELLANT ABOVENAMED

I, Amit Kumar Shaw, son of Prakash Chandra Shaw, aged about 44
vears, by faith Hindu, by occupation service and working for gain at
129, Park Street, Kolkata- 700017, West Bengal, India, do hereby

solemnly affirm and state as follows:-

1. The Appellant wishes to bring on record, before this Hon'ble
Tribunal, the instant Supplementary Affidavit and the documents
annexed hereto, subject to leave being granted by this Hon'ble
Tribunal to that effect. The Appellant humbly submits that it is
imperative for the Appellant to bring the documents annexed to
the instant Supplementary Affidavit, on record before this Hon’ble
Tribunal for the just and effective adjudication of the instant

proceeding.

2. The Appellant has already indicated that the factory of the
Appellant at Mirzadih, Dimna Road, MGM College, Mango,
Jamshedpur, East Singhbhum was established in the year 1986
and has been operational since then. In this connection,
documents in the form of certificates for Registration/
Permissions,/ Licences/ Approvals/ No Objections issued by
various statutory authorities are annexed hereto and collectively

marked as Annexure “A-5".
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3. The aforesaid documents shall demonstrate that ﬂ}e.ﬂ&l*:f
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1986 and has been functional since then.

Further, the Appellant also wishes to place on record, by way of
illustration notifications/draft notifications issued by the
concerned authorities from time to time. It will be apparent from
such notifications/draft notifications, copies of which are
annexed hereto and collectively marked as Annexure “A-6", that
the respective issuing authorities of such notifications have been
unambiguously clear about the specifications of the activities
that they have deemed fit to declare as prohibited for
conservation and protection of the environment. The Appellant
humbly submits that so far as the notification dated March 29,
2012 issued by the Ministry of Environment and Forest for
notifying the area upto 5 kilometres from the boundary of the
Dalma Wildlife Sanctuary as Eco-Sensitive Zone, is concerned,
the same unambiguously prohibits setting up of “New Polluting

Industries” within the Eco-Sensitive Zone.

The Appellant once again submits that had it been the intention
of the draftsman of the concerned notification to make
prohibitory rules about existing units the same would have been
specified expressly in the notification. Specific and expressed
mentioning of “New Polluting Industries™ in the said notification

leads to the implication that existing units (which have n.at.ﬁ,eeg—

specified in the notification) are impliedly exciudﬁw
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scope of the said notification.
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For clarity of records the Ap sllant submits that |
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had filed an earlier Original Application on November 18, 2024
which suffers from several defects as a result of which the
Appellant undertakes to withdraw the same. The same has not
been numbered till now since the defects in the Original

Application has not been cured.

7. The Respondent No. 3 has issued a Notice/Order dated October
10, 2012 for closure of the Appellant’s subject unit at
Jamshedpur which has been challenged by the Appellants in the
instant proceeding, the said Notice/Order is in vernacular
language and a certified translated copy of the same is annexed

hereto and marked as Annexure “A-7T".

8. The statements contained in paragraph 2 are true to my own
knowledge and the statements made in paragraph 3, 4(part),
&(part) and 7(part) are based on information received which I
believe to be correct and/or are matters of record and the rest are

my respectful submissions before this Hon'ble Court.

Jilte KamonChams
Identified by me
7& j"‘ )L\ Deponent is known to me

Advocate
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BHATTACHARYYA \
X Ciry ~ i Coart Sumitrg @Eﬂfidrﬁamg
::] o) ﬂl elary, Govt, of WE
-y epd. No. 065 of 2022

Expi ry Date:
1.4.2027 2 T
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BN A0S . hitpssfhady ogaadhaar. gow inUAPrmtACknowledgement aspa
LG RSLE 3 r—1 o
Govt ol ==
7,7 R B T2 e ettty
MISESTRY OF MICRO, SMALL & MEDIUM ENTERPRISES LECAT, SRl b MED ENTERMRSES

Udyog Aadhaar Registration Certificate

Udyog Aadhaar Number JHOSODTET
Mame of Enlerprise STP LINMITED
Location of Piant Detais
k FlatDooriBlock | Mame of Pressises/Buildiag | o
SN iy | Vill Road!Strest! Lane Arpail ocality Cirzy Pin Saake District
l IMIRZADIH DiNgs |G MECHTAL | [EAST
1 anat ERE.!.E'IH {ROAD !L‘,‘I}I_LEEE IJ.U.ESI-EBPURTE:EH{I:B_ | SINGHEHUM
Cificiad Address of Enferprise MIRZADE, DIVNA ROAD POST - MGM MEDRCAL COLLEGE JAMSHEDPUR -531018
Dhistrict EAST SINGHSHUM State JHARFHAND FiN 831013
Mobde Ma: S2IARON1ET Email smigysipidi.com
Drave of commencement Ll b ]
Mzor Acthity MANFACTLRING
Entespose Tips Medu=
Prewous Regisirabon detals anmy =
Masgnal Indisstry Classfication Code
SN NIC: 2 Digit | MIC 4 Digit MIC 5 Digit Code Activity Type
I 23- EIEIIB'B;I 23399 - Marcfactuee of olher nosemetalic minersl products ne.c, ncludes asbesios yam and fabric, and artides o
| Maruﬁ.a-:u.ut.:d! nimmmrmmmmmm_m_mm.mnﬂ.ﬁmnmmﬂﬂhahﬁsd
iy of other | mﬁc=Mamrﬁmmudemmmﬂaﬁ¢smﬁﬁﬁmm;m o— P
| nomemetslic] nsulating matenal (stag wool, rociowool 2nd Smilar mineral wools, exioliated vermicuSie. expanded days and simdar 3
mneral e naulating matesisl); producks of olass wool for heal-insulaling. arbdes: of asphal or of ssmilar mabenial {eg. coal far pech),
products 'n;EJ;. medmmm
Acknowledgemeni Date of Fiing 15082015 DOate of Prinding tROAZN18
Desclaimes: This s compuler generated sistement, mo signature sequned.
Prirged from udyogaadhaangowin

Mylhisme Mobds App (Beta Wersion) is avalatls now for dowmisad. hiips Apley poogie comistonefaopeidetads fid=swme eymsme

hitps: Madyrgeechaar gov nUAPrmtAcknowiedgemenl asox
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aaRoEa https Fudyogaadhaar gov. U APIintApphcabon. aspe
APTOE ST — Jra——
e, o Rl e ——a Re——
e REIRES TN OF MECROD. SMALL & MEDEM EXTERPRISES . A b ———— B
Udyog Aadhaar Memorandum
1. Aadhaar Number TEEERZEA2ETT
Z  PAM Number AAECSEIIEM
3. Mame of Entreprenewr SRANVIHNDRA MATH
4. Social Category of Ertrepeemaur GENERAL
5. Gender Mae
E. Physically Handicapped Mo
7. Mame of Enlerprise STP LIMITED
8. Type of Drganzabion Putlic Limited Company
9. Location of Plant Detals
| FlatiDocelElock MName of Premis esiBuilding 5 | s
SN Na, | o Vil RoadrStreet] Lane Areallocality | City Fin | State Distract
[ MIRZADIH DIMNA. |MBGM MEDSCAL | I IEAST
i i fErEA ROAD lcoLLEGE S A A AN oo |
Oficial Address of Enberpise MERZADIH, DIMMA, ROAD POST - MGM MEDICAL OOLLEGE JMSHEDFUR -E31018
el18 Districd EAST SINGHEHLIM State HHARKHAND PiN a31E
Mol Mo SAMENTES Emaid: srre@stphd. com
11, Date of commencement 032N 585
12, Previoses Regisiration detssls-f anmy i
P Bt Do FS Code CORPOI0MIS
Bamk Aroount SE0101D000S08TH
td Mapor Aciwly MANUFACTLURING
_slra-::uignjrac.tnign MIC 5 Digit Code Activity Type .
s T ;‘:‘iﬁ; ' 23955 - Manufactuce of other mon-metalic mimera products nue.c. fincdudes asbestios yam and fabric. and arbdes of
:Hﬂi‘v.l'aﬂ'l.l‘td. " E'ad:eﬂnsmﬂmmamw,mmm,mnhtmnmidﬁﬁamd
1'5-;1 \of pither = asbesins ar other minera substances or of celldose inchading snmounted artides such as friction matenal, mineral M
| |mon-reialic] ; insufatng matenial {slag wool. rockwool and similar mineral wools, edoiiated vermiculite, expanded diays and similar e
| jmineral i material); products of glass wood for heal-irsulating. arfdes of asphalt or of samslar matenial (=g coal lar
lproducts. ey picn, gypsum and artides of other meneral substances)
7. Persons employed 5 -
1&. Investment {Flant & Mashinery | Equpment’ sy S06{Rs. In Lakhs)
19, Dastnict indusiry Cenire EAST SEMGHEHUM
Declaration
| Bereby dedlane that information given above &5 rue b the best of my knowdedge. Amy information, that may be required 3o be wesified, shall be prowvided immediately
befoue the concemesd authonty
hiyhdsme Mobde App (Beta Werson] is avadable now for downfoad, hitps: iiplay socogle comvstone!aposidetads id=meme mrmaee

i

hitps fudyogaadhaar go id\UAPrintApplcation. aspx




;.'.u_‘q -I- - '_'_; l'\:.

Government of India

Ministry of Commerce and Indastry
Directorate General of Foreign Trade
Office of the Additional Director General of Foreign Trade, Kolkata
4, Esplanade East, Kolkata

Importer-Exporter Code

This is to cenify that 8 T P LTD is issued an Importer-Exporter Code (IEC)
0289011299 with details as follows -

[l EC 0289011299
rsargamﬁ.rfm [PAN AAECSA33OM
’W‘fﬁr"ﬁﬂfﬁm MName STPLTD

g Mt o, .. By e
Concern
F R/ Date of 3001 1/1989

Berger House 129 Park Street Kolkata KOLKATA KOLKATAWEST

i Add
sgrificrod Adkires: BENGAL, 700017
I——
[ Nameofthe  §p 1 cr KANHAIYALAL JOSHI
Sionatory

Director / Partner Details ERcl'er online at hitps=ideft.gov.an or scan the QR Code

ST ZETE [Branch Details Refer online at https=//deft.gov.in or scan the QR Code

Last Modified : 29072021
File Mumber : KOLIECPAMENDOOOLGS0SAM22

‘ote : This is a system-generated certificate. Authenticity / Updated details of the 1E€ can hs'.:,:E‘.’rBaci:rll an

fiicial DMGFT website hitpszdofi cov.in by entering the 1EC and Firm Name S'i:'ﬁl.{:esb "u'feu -!Lm
[EC Details. You can also authenticate the certificate by scanning the QR o
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GOVERNSMENT OF ENDLA
OFFICE OF THE EPLTY COMMISSIDNER DIVISION-IV
CENTRAL EXCESE & 5FRVICE TAX .48 AN 6
CFH- ARMT CAMP AR EENFLIR-S3100] JELARKT AN

Feam §T-1
|Cemifiratc of repedration woder Soctio 6 off the Fmamcs Al F0M (52 off 1994 |

Ll STPLTD. |, DHMONA ROAD, | MERZAZRL G COLEFGE, IANSHIEIRUR (IEAST SINGEE LN hon e wesdeneles
torsimpls wilh the conditiens poesriad n Clagpta W of the Finanes At 1594 read weilly the Senvos Fare Rirkos, 1000 wad 2.
trdery posnod Siemumler i oy sostefiaf 1e bt e segistosad with the Conres! St Pcsartrment The Servioe Tas Cide sxed
wther details sne incrniosd heroumilcr

1. BAN AAECSAIINM

ﬁ:“i‘ﬁ’ Tax Code vussywess AAECSSIISVISTONS

¥, Texable Services TEANSPORT OF GOODS BY ROAD

4 Adidress of Business Presaises

{k) Namve of Premises  Busldiog

il Flae 7 Door Biock Mo

fi. cuned | Street | Lane INM™NA ROAD

v Widlage 7 Ares ¢ Lase MARZADIH

vk Block / Taluk  sub-Dhvisios'

Torem

(43 Pesst OfFice S COLLEGE

Ty ¢ DS Lﬁdﬂﬂhﬂi’; tEAST

Qv Stme ! Unben Termzony FRARKHAND

IR PENA o 35018 Telep-lm."m Hhhnj 28y
(v cemmd] Address

% Premises Cods STOR4T

# Thix cemidficate is issued incorporating the changes imimeated by the applicans s=d the PrevHNE cormlieate of
regstimtion bearing Resd stration Number o Bssused ow - o
and cemrdled

LS

o ase the rgistram smns providing say other tamable sendve fothes than those mentoned shovel, fe ckall
entimase the depanosent

+ It cae ehe tegEsirss sians Exldling From ceher premmises socher than those reemioned @hpse) by shail

= inemabe e depanment.

¥ These tniEmatiogs anil any ot isfemiation which ropisrans withes brang s the nosce of il
depermnent can he submatied eo-Ene by the repistran afier Togazang. um b wes-sie

4 Thay resistabion conificate b ool sranaferahds

5 Lo of Avpoaning dodes is encloded. These may imvariabie be furnished 1 the chall: 51 e e 0

malEny payieond ol semvice ta. - Rt e
r T~ an
Place JANSHEDER-IV I"hh“'i_'.):":h \ )

o JANMSHEDER- ) y s
DIV TSI Name & Signavonsiviree Lo
P i Ty EE, R
Date, 052008 Cre |31 {:ﬁi;ﬁ";ﬂ‘mﬁi::.ﬂ ol

C = gbs emamal ¥ To
BT TRe Moy sad Accoseis ONficer,  JAMSHEDPUR
2T Supeninsensont of Cemeed Excise. MANGO-of TAMSHEDMIR-IV
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Ed'e =

TIN (Tax Identification Mumber) DATE OF LIABILITY
208 S | DD MM Yy

L}

01 | 04 [2006]

CIRCLE fSUB-CIRCLE
Jamstieapur Cirele, Yamshedgpur

NAME AND ADDRESS OF THE DEALER
SRI PULACK SENGUPTA, MIRZADIH. DIMNA ROAD, MGM COLLEGE, MANGO,
JAMSHEDPUR. EAST SINGHBMHUM

MAME AND STYLE OF BUSINESS
M5, STP LIMETED

PRINCIPAL PLACE OF BUSINESS
MIRZADEH, DIMMA ROAD, MEM COLLEGEE MANGD

PERMANENT ACCOUNT NUMBER OF DEALER(S)/BUSINESS (PAM) AAECSAEIIOM

MATURE OF CONSTITUTION OF BUSINESS
PUBLIC LIMITED COMPANY "

ADDRESS OF BRANCHES /UNITS (if any|
LIST ATTACHED

NATURE OFf BUSINESS
MANUFACTUREING, WHOLE SALE TRADE

Principal Commadities in which the business deais in
" [Page [/

and the Item Codes there-in

IEC184.0, TLDLS99.0

e W 1-"1-
G .
s "
Seal of Registering Autharity Swynature of Registering Authority
Date : 07708, 2008 Cadle : Eamshedpur Circlie. J TS st uy
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THE CENTRAL SALES (Registration'& Turnover ) RULES, 1957
= FORM ‘B .
SEE RULES i) F

CEEFE_EI;:&TE OF Eﬁﬁlﬁﬁﬁmu

e of B‘lﬁe‘ﬂﬂsﬁ within meitaEe of

mw- MANUFACTURING & WHOLESALE TRADE
Mainly
Partiy

Partly
Partiy

The class{es) of goods specified for the purpose of Sub-section(1} and (3} of section 8 of the said Act
is/are as fellows and the sales of these goods in course of inter-state trade to the dealer shail be taxabie -
the rate specified in that sub-section to the provision (4) of the said section: -

[a] For re-sale | PITCHES OF Akt GRADES ARD OTHER COAL TAR DISTILLED PRODUCTS

(o] For use in the manufacture or processing of goods for sale | (Lo TAR/DISTILLEDTARPROCESSED Tar =
Ths DEAYOERATED TAR 4} Anthracene odfCoal Tar Heawy of crecsole oif Of &t geades i) NylensHeavy Sokvent ManthaT et vier
Kernsens, HTO/RSD & LD.G,IVIChiorinated Rabber, €F Fastised, Ang-ONidents, Stabilisers, Bmulsfiers, v) Ceal PesderToatil
Powmiers soap stone powderfsoap stone, wi) Pobadec, e g & oiher cimilar chemicals and resing it} Baches of dferert graco,

[c] For use in mining :
[d] For usa in the generation or distribution of etectricity or any other form of power :

[e] For use in the packing of goods for sale/ re-sale ! orums, Sheet of Sferent guages, drys o difered capers
and cid from I Bre to 300 e capacity

The deater manufacturers, processes, or extrats in mining the following ciasses of goods or generales |
disteibutes the following from of power namiely :

The dealer's year for the purpose of accounts runs from 01 day of April to the 31% day of March

The dealer has no additionat place of business/has additional place {s) or busingss a5 stated Defow
[a] Im the state of registration :
- Details attached as Annexure-A
[b} In other states :
Details attached as Annexure-A
The dealer keeps warehouse at the following places with in the State of registration:-
Details attached as Anmexure-A
This Certificate s valid from 23-Jul-2011 until cancelied date.

PLACE
DATE 14-Feb-2013

LT R O Ay q.wmhulnmm-ul 1w or m m-c-anh-:ﬂ
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GOVERNMENT OF JHARKHAND

LABOUR, EMPLOYMENT, TRATNING AND SKILL DEVELOPMENT DEPARTMENT

OFFICE OF DEPUTY LABOUR COMMISSIONER, PURBI SINGHBHLUM

THE LICENSIMNG QFFICER
CONTRACT LABCUR (REGULATION AND ABOLITION) ACT, 1970 5
TR E RGeS TDLI0R6 TN
O TE 22107/2016
LICENCE

v LICENCE 1S 'SUBIECT TO THE FOLLOWING CONDITIORS ¢

1 LICENCE IS HERESY GRANTED TO BHISMA DEV MAHATO UNDER SECTION 101} OF THE CONTRALCY LABOUR

[REGULATHON ANCEABCLITION) ACT, 1970, SUSIECT TO THE COMDITIONS SPECTFEED: LN ANNEXURE.

Z THIS LICENCE IS FOR DOING THEWOSK OF PRODUCTION [M THE ESTABLISHMENT OF STP LIMIETD OF
PLOMGH MEDICAL COLLEGE MIRZADIH, VILLEGE, MANGO, JAMSHEDPUR-831018,

DIMNA LAKE,

POST OFFICE : MGM,

POLIGT mﬂnﬂ : BGEHAM,

BLOCK : PATAMDA,

DISTRICT : PURBI SINGHBHUM ,

STATE : JHARKHAND,

PIN CODE : 820105

HE LICENCE SHALL REMAININ FORCE TILE THE DATE 26THIULY , Z017T

T e e S 1
5Dy~

LICENSING OFFICER

- E s e owom

,_
I

i

¥
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i
i
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Fles e 3 ¥ e '—}
& e ' _!'.L {Amended)
= ~ R -
- Government of India
Form GST REG-06
[See Hule 10¢1)]
Registration Certificate

Registration Number :20AAECS63391ZT

1. |Legal Mame STP LIMITED

2. |Trade Name, if any M/S. STP LIMITED

3. |[Censtitation of Business Public Limited Company

4.  |Address of Principal Place of  |STP LIMITED, P O MGM MEDICAL COLLEGE, MIRZADIH, East
Business Singhbhum, Jharkhand, 831013

5 Date of Liability Lot o] B

6. Date of Validity From OLa72017 To Mot Applicable

1. Type of Registration Regular

8. |Particulars of Approving Authority

Signamure
Mame
Designation
Jurisdictional Offece
9. Date of issue of Certificats DG0R202]
Ii‘f-m:: The regisiration centificate is required to be prominenily displayed az all places of BusinessOfficz(s) m the Stae
sk




Details of Additional Place of Business(s)

GSTIN 20AMECS633M1 2T
Legal Mame STP LIMITED
Trade Mame, if any M/S. STP LIMITED

Total Mumber of Additional Places of Business(s) in the Siate

-

96

Annexuare A



GSTIN
Legal Mame

Trade Mame, if any

MNAAECSH33IMIET
STP LIMITED
M/S. STP LIMITED

Details of Managing f Whole-time Directors and Key Managerial Persons

Name
Designation/Status
Resident of State
Mame
Designation/Status
Resident of State
Mame
Designation/Status
Resvdent of State

DresignationStatus
Resident of State

DesignationStatus

Resident of State

RAJESH KANHATY ALAL JOSHI
MANAGING DIRECTOR
Maharashtra

SANDEEP CHOWFLA
Independent Director
Himachal Pradesh
SACHIN GULATI
Independent Director
Lttarakhand
ANIRUDDHA SEMN
Dhrector

Wiest Bengal

KILAMBI KRISHMNA SAl
DIRECTOR

West Bengal

e --f". 3 ;ij T
[97 ¢55%, T \
I Tf"'d £ oy e
""l-r' e .-.':'r 15.'-&]
- | & i 2,

i Y - 53 ¢ ') |
\ 4 AT
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. Annexure B
R i T



98




99

Governmeat of Fharkbanad
FACTORY INSPFECTION DEPARTMENT
(Department of Labour, Employment, Trainiag & Skill Development)

LICENCE
Lindor Bule £ ra Mo the Socrbond Fociories Brile 135 onc Stction 87T) of ahe oesorves Aee. 1748

Application IE) - FCAISI223087E5 © Licenoe Mo - PCAISISTISNIO20]
1. Mame of the Factorv: STPLTD.
2. Licence valid epto: 315t Decenaber TO5N
3., Foll Addness of Faciony :
Address,; AU AHRLAADHL INMNA BOAD Lamdeand:
Post Office: ABGM, MANGD Folice Sakon: MEGAI ¥
Block: M AN DA Diberch PUERBESINGHBHUN
Stane: FHARKHAMDY PN Code: RIS
4, Name of Ocogpier; RAJESH RANHAIYALAL JGSHE Sy
_j = i
da Twpe of orgasising body. PUBLIC LIMITED COMPANYFI .E‘l-l" U 'LR'“ =
5 Maximum number of persms o brompleved oo any doat 1800 Boe ih il ] 126000 ey -
6. Tal insialbed capetene (Not Eacseding - «_-__ —ry

{2.h In Hoase Powseer | Osher them (03] 2 25000E P
(h.) In rmpj‘ficzrta;ﬁ}'gmu.ﬂnﬁl.:, :
Gienerating and Trasshemeing Sestiens- IWGESE R 5 W Imnsfonmers 21 ECW.

L
EXSEECTON (F FACHIRIES

CRRCILE-Z, LENSIIERPALR

Amendnl s - 2492

1. Theis Boemoe will expare on 31xk Deoenaber, 2050

L Mature of Menufacturisg process of this Livence s @ ©0AL TARCOAL TAR BASED ANTE CORROSIVE PRODECTS & BLENDE
PITICH).

3. Thas == a compeler 2cacrsiod conilicae. docs nol Toguire any seal oF sigeamne,

4. This cenifcan: has boen 2escrased on the Basis of the infermetion gives by e applicant and 18 valid for the pespose ol this s enly.
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8 ' JHARKHAND STATE J*DL&
Enas ADITYAPUR. JA

Lab. el No:-- 6520622

Mame ol the lindustry

| CONTROL BOARD
SR :

AMBIENT AIR QUALITY REPORT (R&D)

Mis ST P Lud

Mirzadih, Dimna Road, PO- MGM
Medical Coilege.Jsr,.Dist-East Singhbhum.

100

v

Mo. of Sampling Point-03

Sampling Position:

1. Mear Main Gate

Date of Sampling = 11042022 2. North East Comer of the Plant

Weather Condition i= Clear 3. Near ETP

Time 80, NOx RSPM Nerms in tegfm
8002 - KO
Nl - N0
HSPN -100

Poir -|

O%_00 add TO 1208 Noon 21.93 1945 Q3.00

1200 Moon TO 04.00 PM 26.31 3258

04,00 P TO QE.00 PM 24.12 .33 T4.57

E00 P TO 1200 AM LA E 1 2694

Maxamum Jhal 3T 58 T3.60

Average 2288 30,07 8411

Poim-2

B15AMTO 215 PM 2302 28.82 103.83

1205 PM TO 4,15 PM 28.50 3446

4. 15 P TO S 15 PM 5.2 3195 84.5

A3 PM TO I2.15AM 2083 2569

Mirimium 2850 34.46 105.83

Average 2439 3025 Qd_ 16

Pini- 3

300 AM T 1230 PM RLUE T 35.09 102.31

125000 10 450 P 1.7 Jg.22

430 PM TO 850 M X467 J0LT0 T8I

HI0PM TO 1230 AM 47 1632

Maxamum 3179 38.22 102.51

Aveniee 2699 3258 91.07

Mol - Al value are expressed in micro gramd cubic meter o fi<

Remarks - The value of RSPM at all the point were observed within the limit prescribed.

ASL) Re;u;nal Officer o ard ﬂmah Lill[l"'?’l‘—

Jamshed pur

Jumshedpur
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= JHARKHAND STATE POLLUTION CONTROL BOARD, RANCHI
T ' STACK MONITORING REPORT

Lab. Refl. No - 072022

Mame of the Industny

Date of sampling
Weather condition

Stack number iF ang

Height of stack from ground (in meter)
Inner dimension of stack (in meter)
Height of port hole (in meter)
Atmuspheric iemperature (in “c)

Stack zas temperature {in ¢}

Stack s velocity (in Nm3fhr.)
Vidunwetrie Tow rate (in Mm3hr.)
Dust concentration (in mg/Mm3)
Evmission rate (in kethr.)

Mamie of leel & quantiny used per shifi
Production capacity

Stack attached 1o

GASES

Sulphurdioxide (in mg/Mm3)

101

=
- — e
- = - -

Mis ST P Liud.
Mirjadih, Dimna Road, PO- MGM Medical Collage.
Jamshedpur, Disi.- East Singhbhum

11.04.2022

Clear

Stack Mo. - 01

34

0.6

13.7

i@

73

382
394T.ROTE
B89

033
HCO — 30 lirhr.
Coal Tar 25 MT/Baich

45.02 and emission rate (in kghe) 0177

Nitrogen oxides (in mg/Nm3) as NO2 4.16
REMARKS :- The value of dust concentration was observed within the limit prescribed.
b ah 202)
3 R o
AS0 Regi a-l.%ﬂ;m]?ll. " ny - Board hn:lyﬂ} ‘}]‘
Jamshedpur Jamshedpur JC_¥% o o
‘1"// R ,\\.ﬂ;h %
Wiy .-::. t'.'l-ﬂr ! Hf':",'\
.'-\.1 ! j:! ’ -~ ~ IL'I';
1 ) | {.: P ! i
h.:‘:-.!ll F : o r-::'j‘
i L) R i (4
N _-"_1_ o = f
A ™ :‘,/”.}
. :




102

e JHARKHAND STATE POLLUTION CONTROL BOARD
S~ REGIONAL OFFICE-CUM-LABORATORY, MB/15 NEW HOUSING COLONY

b o ADITYAPUR, JAMSHEDPUR.
Web Site- jspch.org/ Phone— 0657-2383241/ Fax- 0657-2383905
Lab. Ref. No:- 01/ 2022 Dated- ... ...

Analysis Report of Physico Chemical Examination of Sewage/Trade Effluent

1. Name of Sampling Point 2 Mis S.T.P. Ltd,
At- Mirzadih, Dimna,
Dist- East Singhbhum

2. Point of Collection : After ETP.
3. Date and time of Collection : 11.04.2022 at- 11.35 AM
4. Collected By : Regional Office Lab. Jamshedpur.
S. Sample Source : Industrial Effluent.
S1. No. Particulars Limits Value obtained
1. Temp AW - <40% 32.0 °c/30.0°%
2. pH 6.5-8.5 1.5
3. BOD3 mg/L 30.0 mg/l 21.0 mg/
4. COD mg/L 250.0 mg/1 114.0 mg/
5. T.5. mg/lt - 315.0 mg/l
6. T.S.S. mg/lt 100.0 mg/l 47.0 mg/
7. T.D.S mg/lt - 268.0 mgf
Remarks :-  The Parameters are within prescribed limits.
o1
j' [5/ Y ! w2 FPEES
j o aq, e ¥ .y
. 23 - A?Jﬂo 207
C.E Regional Officer ~~ Board lys
Jamshadpu r. Jamshedpur .]amshedpa Vo B3
s A g
,.jr* ol N N
o f’ B _' “' _r’.::}a_ \"\. "":r? L
r o ::if_;-f ] 7 |
4 %e 2 %7 ]
\= %,
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s JHARKHAND STATE POLLUTION CONTROL BOARD
- REGIONAL OFFICE-CUM-LABORATORY, MB/15. NEW HOSING COLORPPTSE et ol
g ADITYAPUR, JAMSHEDPUR.

Lab. Ref: No- 08/2022

NOISE LEVEL

The Ambient Noise Level report at various location inside the premises of
Mfs § T P Lid., Mirzadih, Dimna Road, P O- MGM Medical College Jamshedpur Dist- East

Singhbhum 1aken on 11.04.2022 from 0130 PM o 0250 PM.

SI. Location Statusof | Prescribed limitin | Noise fevel
No operation of day time dB{A)
plamt
I. | Near Main Gate Operation 75dB (A) 716

r -3 mee ol the
3 Jhnnk Stk -do- 75 dB (A) 64.4
| Plant.
7| Near ETP -do- 75 dB (A) 672

Remarks - The value of Moise level at all the point were observed within the limil prescribed.

|
gf Y Jol-

A R%I:ﬁ f?l'?ﬁzrl"

Jamshedpur, Jamshedpur.
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FORM No 54 Date : 26-Sep-2022
EMPLOYEES' PROVIDENT FUND SCHEME 1952 (Please refer Para 36A)
EMPLOYEES' PENSION SCHEME 1995 (Please refer Para )
EMPLOYEES' DEPOSIT LINKED INSURANCE SCHEME1976 (Please refer Para

(Ist RETURN OF OWNERSHIP AFTER ONLINE APPLICATION FOR CODE NUMBER)

[THIS FORM 5A HAS BEEN GENERATED BY ONLIME FILLING! UPDATION OF FORM 5A THROUGH ECR LOGIN
OF EMPLOYER. APPLICATION NUMBER IS 1424949409.]

Code Number : JHIAMOOOG24 1000

1. Mame of Establishment : STP LIMITED
2. Code Number of the Establishment under EPF Sciheme : JHJAMOODG24 1000
3. Postal address of the Establishment and : DIMAN RD., MANGD, JAMSHEDPUR, PURBI SINGHBHIUM,
its branches [Please see Annexure JHARKHAND - 831012
4. Industry or business in which engaged ! BUILDING AND CONSTRUCTION INDUSTRY
5. Date of commencement of business : 02/02/1986
6. Date of closure by previous T INGA
7. Whether nen by owner or lessee ' Run by Owner
8. Particulars of owners
S. Name Date of Status Father's Name Residential Position
No. Birth Address Date
1 Mr. RAJESH 01031967 |MANAGING | KANHATYALAL A103 MAHAVIR 004202
KANHANALAL JOSHI DIRECTOR. [BALURAM JOSHI RACHANA CHS PLOT
MNO-54 OPP BHOOMI
MAIL SECTOR-
15,CBDBELAPUR PIN
400614 NAVI MUMBAI

9. In case on lease, parficulars of lessee s NiA
S.No. Name Date of Birth Father's Mame Residential Address Position
Date
10. If regisiered under Factories Act, particulars of Manager or o NA
11. Particulars of persons mentioned above who are incharge and responsible for conduct of business of the:
S. Name Date of Status Father's Name Residential Position
No. Birth Address Date
1 Mr. RAJESH 01031967 [MANAGING EAHHAWALAL + ~{A103 MAHAVIR 017042021
HANHANALAL JOSHI DIRECTOR BALURJ!M: I'MlrJ ::Eﬁgl-lﬁ.hm CHS PLOT
y & 54 OPP BHOOMI
¢ . L SECTOR-
i, o ,15 EBDBEL.AFUF{ PIM
“ [400614) NAVI MUMBAI
' _L:-." F '1’*‘1 :
o ¥ e :. - II
Application Number : 1494949409 W AE Page 1of 4

Code Number : JHIAMOOOSE24 1000
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" Date
ANNEXURE -1
Details of Branches of the Establishment
ANNEXURE - i
List of Branches having Separate! Sub Code Number
ANNEXURE - Il
Details of Bank Account Number
[ 5
No. |IFSC CODE BANK MAME BRANCH NAME ACCOUNT NO ACCOUNT TYPE PRIMARY
ACCOUNT
1 UTiS00017Ts ANIS BANK MANGO 91903000257 T3055 CURRENT YES
Copy of cheque of the primary account number : 9190300025773055
A N ?\
P o A B
Vi~ P . ,
A o T
|r Q,L-__'\:- .-"I:.-\.'I 4
e
| &
-—c."'l- " -
3 .
Application Number - 1494949409 Page 2 of 4

Code Number : JHIAMODOE24 1000
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Application Number . 1494949409
Code Number ; JHIAMOMOE24 1000
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SPECIMEN SIGNATURE CARD

To be submitted with all documents after the Code number is allotted through the online application.

FULL NAME OF THE AUTHORISED SIGNATORY

Mame of Establishment » STP LIMITED
Address of the Establishment : DIMAN RD., MANGO, JAMSHEDPUR, PURBI SINGHBHUM, JHARKHAND - 831012

Code Mumber of the o JHJAMOOOE624 1000
STATUS OF THE SIGNATORY : # EMPLOYER [ AUTHORISED SIGNATORY
# Strike whichever is nof applicable

SPECIMEN SIGNATURE 1.

2
3
SPECIAL INSTRUCTION, IF ANY
SPECIMEM SIGMATURE OF MriMs ATTESTED
Signature of employer
Mame of Employer
Designation of Empioyer
Seal of Establishment Mobde number

[ ] Please tick if "Not Applicable”™ due to upload of digital signature

To be submitted separately for each Authorised Officer, if more than one.

Mot to be submitted in this format if the employer after allotment of code number has uploaded digital signatures of the
Authorised signatories.

In such case the letter generated from the portal after uploading the digital signature(s) to be sent.

in case of upload of digital signature, when page (6) specimen signature card is not applicable, strike this, but keep as
enclosure to the form SA.

x N ™
g o NN
O T
_‘Ef"r ? ¥
2‘ ii. J'i" -.l' "
W e b Y
I'H.-'r;" i
Signature Not
% Number ; 1494949409 Page 4 of 4

= i - JHJAMO006241000
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STiE—2391/Tech./2024

SI3AITHA AT HEATH, STIETUS, Il |

femie—03.04.2024

wHar #,
A1 gao ¥fa= e,
wmodiodio fafies, fimtde, fomr de. w1, wweEgR |
fawa— STP LIMITED, MIRZADIH, DIMNA ROAD, MGM MEDICAL COLLEGE, EAST

SINGHBHUM, JAMSHEDPUR B a5l Hd= &1 A1 {R&TcTa® Helle I-raf
UHIOT—O= &1 TdIHaoT |
11 e | s a1 T e 1 R o L o M T B 14

ARF—RETH Surdl B HifE wid wHrd AR TEieT, A, SR § S
T | 9 FiE—105 BAiE—02.04.2024 & gwT weita wifg wides @ o 18 AE &
weE # ool & i\ sEnR gme—as Tl B e € F -

1.
2
3.

4.
5.

10.
11.

12.

13.

14.
15.

Set—Back Area ®1 &% i foli Wi e & oA 4 Of o¥e qaa Y@ S|
Hhagl WA a6 Al ugd o B fF0 ver | e0 it s A8 v s |
fuffta srowe o w4 Suall @ e g G e | s © s § 3
TUH FH AT B HEd © |

fédt +ft Fire Extinguisher &t wdirT # @ & a1 39 gy Rftsfer w1 fomr s |
HIcTBTe B aawen % o Escape Routes @ wre—am1 Evacuation Drill = &@die!
#! W # Display Wifua et o fan S aur g 9 W wuiea v
SR |

o 9d © @iy =0 v e e @ s i A wde sren frera grod A
Al el T AR A # Ay 9 diee R S|

Bl HaT H BT FT Al WA FAT FT AT ISR & SUART UE i o aee!
B AN BT B AGIID € |

Fire and Evacuation Drill @1 3mdre a4 # &9 W ®9 ol 9% awa fhar g, o
T A TMFE gl s s Mg s A wim fPo s se o ad 4
W W &Y Ue g% WEE A g & W e fean wma )

H—HE T Tl SESUC Bl T e [ @ @) waven &l Wi |

Fire Practices and Evacuation Drill @1 faega or g goll 3 waria wan o |
First Aid Fire Fighting and S5 @#= fiwes @1 IS Specifications & FTaR &
T = e TG Ud OO &1 8ol 8 3 Wi |

Rl f UPR F S S aREE] 3 afe anre B gen gfea 2t 8, ar
e folv yeud 94 oaEcE 8 |

fapeit +ft R @ sifFafiaa v S @ de A f aEeia ¥E B @ e ® o
ot 2, forerl g R0 A ger 91 arjfaar ey wahm yeea T WaEsE 6 |
ATRRTE Aardl & Seipia TR B Al fewe e g, E‘éfﬁmﬁﬁ.ﬂiﬁ‘iﬁlﬁﬂ
mﬁﬁﬁaﬂmﬁmﬁﬁﬁﬂﬂﬁwmﬁﬂﬁﬁwﬁﬁmﬂaﬁﬁﬁ?@w

aﬁﬁﬁﬁéﬁﬁ?—mﬁﬁmﬁrﬁm—ﬁaﬂaﬁaﬁwaﬁﬁﬁbﬁ:wmﬂmr 2\
16, @E sy yores & Fdee Re-31.03.2025 9@ @ ﬁ'rrg%w Q72 '---_--,"I
7 1)

Digitady signed by gty - g, Vs, €0 |
ITENDRA oy st %% % o)
- £.5.420=654e76e7x 3 |cede SO OMOBEAbI0S TR TS

seriaumber=c2 Ei?-ﬂﬁd-dﬂcﬂ&aﬁ'bﬁefehTE:ﬁTMh d
WA RY OY2ENTPRCIdB IS TdTetd BN EL{n-HiEﬁﬂMM
Date: 20040403 230335 <0530

[ﬁ:‘lﬁ:ﬁﬁlﬂﬁ}
TR L A s Bt L S WS A SO )
FREYS, Il |
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NAT BUSINESS SOLUTIONS

Corp. Office: TR Type, Road Mo 3, 58 Shop Area Bistupur, Jamshedpur —831 001,
M:+91 95707 T1126; <91 33405 318448
B: infoi@mitsehitione dn | W sean satsolutien

Thissh, Rt B B Sale

CERTIFICATE OF STABILITY
FORM NO. 34
(SEE RULE - 3A)

 Certificate No.: NAT/JSR/SC/07 (2024

Date: 14-05-2024.

E—

i 1. | Name of the Factory

1
M/s. STP LIMITED. :
= S |

| Village, Town and district in which the

| factory is situated

Mirazadih ,Dimna Road,Jamshedpur, Dist -
East Singhbhum.

3. | Full postal address of the factory

Y

AS ABOVE

4. | Name of the Occupier nfﬂife’féttnﬂ

+a

Mr. Rajesh Kanhaiyalal Joshi

| Mature of manufacturing process to be

Coal tar based, Anti Corrosive Products and Bender

2 carried on in the factory Pitch
l & | Number of Aoors on which workers will | As per Pian
| 7 | be employed >
i [ ; N

| 7. | Test Conducted

Visual Inspection, Rebound Hammer.

= | e
I/ We Certify that |/ We have inspected the structure / buildings, the plans of which have been

approved by the Chiel Inspector of Factories in his Letter No. $03/P dt 05/07/1995,examined the
various parts including the foundations with specizl reference to the machinery. plant etc., that have
been installed. I/ We are of the opinion that the structure / buildings which has / have been
constructed / reconstructed f extﬂ&dﬂ[f taken into use is / are in accordance with the plans
approved by the Chief inspector of Factories in his letter mentioned above, i e they are structurally
sound and that its [ their stability will not be endangered by its / their use as a factory / part of factory
for manufacturing of Coal tar based, Anti-Corrosive Products and Binder Pitch. for which the

machinery, plant etc, is intended.
NOTE:

1. We do not vouchsafe the stability of any building against seismic damages or damages caused
by any other natural calamity or man’s impact on nature (Fire or Explosion or Both).

2. Based on the repart this certificate is walid for a period of One Years subject to the condition
below. It is recommended to test it periodically at least once in a year 1o check the

dererioration of the structure.

({}Maintenance work is to be done annually,
(ii) Routine maintenance schedule to be attended too.
3. It is very necessary to maintain the Roof, Structures, Columns 1k it
inspection and necessary repairs of Plant / Building should be do {'JTF%MTM@T%‘LI*"E—'LI
L & e F il
o

XN O
) T
@mmﬁmm\

2

| £t |
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EISTT BRANCH : EAST SINGHBHUM, JAMSHEDPUR, JHARKHAND
20, M ROAD, BISTUPUR, JAMSHEDPUR - 831001

WEB-ww i redorossiamsteduir. ong EMAIL-redcross. jsre g, comy WHATSAPP- 7004 37 1 943 CELL-843 1303933

Ref R0 . . Refino.« IRCS/CSR-2023-24-5TP-UT/HS/180/2023-20 Date - 23 February 2024 LAl wsrres omeseses

Mir 5 Ravindra Nath

Plant Head

STP LIMITED

Mirzadih, Dimna Road,
P.0.: MGM Medical College,
lamshedpur-831013

Dear Sir:
Re: Utilization Certificate for the grant extended by you for the year 2023-24

At the outset, we are immensely thankful to you for extending your generous and kind support to a few of
our humanitarian activities. Your contribution has indeed played a significant role in alleviating the
suffering of the popuiace coming from the marginalized sections of the society,

We would like to inform you that the contribution made by your esteemed organization has been utilized
in the following programmes conducted by ws:

1. For sponsoring Surgical Opthalmic Operating
Microscope Rs. 4,48,0600.00

2. For sponsoring 100 Cataract operations with Lens Rs. 6,00,000.00
Implantation per unit @6000/-x 100
(3 day lodging and fooding with 1 Attainder)

3. Forsponsoring 2 months quota of nutritional Rs. 2,40,000.00
Food packets & multivitamin tahlets @ 100 nos each
For TB patients under PM TB Free India Campaign.
Per unit @1200/- X 200 pkts

It may not be out of place to mention that at all these events your august presence has enthused our
members and volunteers to undertake our efforts vigorously.

We earnestly expect your continea! patronage in our future endeavaors..
Thanking you,

Yours faithfully,

.@Mf@ ,.-’ ltz

o -4
i Bijay Kumar Singh | a3 '

Homy Secretary

Indian Red Crocs Society
East Singhbhum Branch
Jamshedpur
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Red Cross Jamshedpur NEWS

gerrHEl ALY, HFd AR HTHAT ST 2047 AE
15 AT FT sTP Ltd. garT Ll AN F1 difses were

STP Limited Corporate Social Responsibility Scheme
(CSR) for 2023-2024

®

STP Limited
W Shuctines’ L{t
Distribution Of Healthy Food And Medicine Kit
To TB Patients Under P.M.T.B Free India

SHATYR. 13 A HRAE T HE wand, qdt WA canr Mo 19 Af\ @ & 4
Al & TEEaT g9 gond o ® wuesAa d o sRar wdew & ava 209 A W
gifees ve @rrElt @aror 15 A & 3 FE Had, d@Edl A §Er 3 g wEifea
JREN ATd AE & 100 Y% & WU g @ f FFeE oA fiiAes ganr amtes
Icaiclidcd HIHH & ded H8dET Yei T 3T 18T §1 S SiEEA # vaddr s &
mmtmmﬁwmmmamﬁmm
15 Hra @, q&ﬁgﬂnimﬂﬁaﬁmwﬁ:ﬁ#%f& ’@HﬂTﬁﬂﬁTﬁ
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Red Cross Jamshedpur NEWS 112

Raar oRE & 3 & 711ar ax @Qfax

STP Ltd #ﬁmnlsaﬂﬁﬂtr FAAT 100 AT VAT 1 AU
E ili'g;?:}l ,.I_f;__ FAYEYY, 17 walll ¥RAF T &
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STP Limited

Mirzadih, Dimna Road, MGM Medical College
Mango, Jamshedpur - 831018
Jharkhand.

SI No.05 : Mrs. Sandhya Rani Mahato
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STP Limited

Mirzadih, Dimna Road, MGM Medical College
Mango, Jamshedpur - 831018
Jharkhand.

Photographs of Recipients of Sewing Machines - CSR FY 20

TP Limited

on of Sewing Machines for
| wiA Empowsrment

B . aribution of Sewing Maihinegie
Woman Lmpiwarmeil S

SINo. 16 : Mrs. Churamal' .S'hi
>

| SI No.04 : Mr.sad Gorai

A RIS
! -

= ¥
Bigni spiamipn 0 Sewing Machines e
damen | mpowerment

......

SINo. 10 : Mrs. ShEI Devi I SINo. 21 : Mrs. Lilavati Devi

Page-2/10
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STP Limited

Mirzadih, Dimna Road, MGM Medical College
Mango, Jamshedpur - 831018
Jharkhand.

STP Limited 2

£

STF Limited

| ] fl Wamen Linpowatmeit
] =

TR X
.* s
. - e
iy e
1

SINo. 02 : Mrs. Sonii Devi

Dilstribution of Sewing Machines for | -
Wome Emmﬂ'rll_ {

datrlmation af Sewing Machines bor S5

116

- % Sl
A R
A F 54 \'rrl'.'_
- *a 43

~ e

181 Iyﬂ 01 Mrs;Gouri Tantubai

-l u.&f

Page -3/10
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STP Limited

Mirzadih, Dimna Road, MGM Medical College
Mango, Jamshedpur - 831018
Jharkhand.

5T Limited

Chutlon of Sevwing Machines
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Ia THE GAZETTE OF INDIA : EXTRAORDINARY [ParT II—SEC. 3ii)]

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Dielhi, Sth Juse, 2017

5.0, 1868(EL—WHEREAS, a draft notificatson was published in the Gazette of India, Extraordinary, wvide
motification of the Govemment of the India in the Mimistry of Emvironment, Forest and Climate Change mamber 5.0, 15XEL
dated the 15* January 2016, inviting objections and suggestions from all persoms likely to be affected thereby within the
period of sixty days from date en which copies of the Gazette containing the said potification were made availzhle to the
public:

And whereas, no objections and suggestions received from persons and stakeholders in response to the draft
motification;

Whereas, Nelaparie Bird Sanctoary is siuated in Nelapattu Villkage of Doravarisatram Mandal in Nellore
District in the stare of Andhra Pradesh and has an area of abour 4.58 square kilo meters and it is simaated between
Latitude 13°517 to 13°59 North and lomgitude 79° 57" to 79¢ 59" Easy,

And whereas, the MNelapatm Bird Sanctuary Sanctuary is a heawen for a wide variety of bird species for both
breeding and roosting purpose and it is one of the Eargest Pelicanry i South—East AsiaZ

And whereas, many winter migratory birds visit this sanctuary and it is a breeding ground for some of the rase
and endangered species like Grey Pelican (Pelecamus philippensish, Open Bill Stork (Anasfomus ascifans), Little
Cormomant (Microcarba wiger), Spoon bill (Platefeinge), White ibis (Evdocimus albugl, Wight heron (Npclicorax
mycricorax jetc;

And whereas, it is pecessary (o conserve to protect the area up to two kilometers from the boundary of the
Protected area of Welapatio Bind Sanctuary as Eco-sensitive Zone from ecobogical and environmendal poing of view,

Now, therefore, in exercise of the powers conferrad by sub-section (1) read with clause (v) and clause (xiv) of sub —
section (2) of sectton 3 of the Environment (Protection) Act, 1986 {29 of 1986) read with sub-nule (3) of rule 5 of the
Environment (Protection) Bules, 1986, the Central Government hereby notifies an area of 29,21 square kilometres with an

extent of upo two kifometres from the boundary of the Nelapatiu Bird Sanctuary in the Siate of Andhra Pradesh, as the Eco-
sensitive Zome (herein after called 2s the Eco-sensitive Zone) details of which are as under, namely:-

1. Extent and Boundary of Eco-sensitive Zome.-{1} The extent of Eco-sensitive fone variss up o two klometres

from the boundary of the Nelapatta Bird Sancieary and inchodes certain villages in Nellore District in the state of Andhra

Pradesh.

(2) The boundary description of the Eco-sensitive Zane is appended as Annexure I and the st of villages arc given
in Amnexure-Il.

(3) The map of the Eco-sensitive Fooe boundary together with Extitudes —Joogitades &5 appended with this
nobification as Annexare I

5 Fonal Master Plan for the Eco-sensitive Zone.-

(1) The State Government shall, for the purpose of the Eco-sensitive Zooe prepare, a Lonal Master Plan, within
a period of two years from the date of publication of final notification in the Official Gazette, in consultation
with bocal people and adhering to the stipulations given in this notification for approval of Competent Anthoriey
in the State GovernmenL

(¥) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in sisch manner
as is specified in this notification and also in cossonance with the relevant Central and Seate laws and the
guidelines issued by the Central Governmeent, if any.

(3) The Zonal Master Plan shall be prepared in consuftation with the following State Deparimesis, for
integrating the ecological and environmentzl considerations into the said plan:

(i)  Envirenmenl

(ii)  Forest and Wildlife;
{iii)  Agriceloure;

() Revenue;

(v) Urban Development;
{wi) Toumsm;

(vii) Rural Develogment;

(wiii) Errigation and Flood Controd;
(ix) Mumicipal;

(x) Panchayat Raj;
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(xz) Public Works Department.
{4}1'hclunal}-{astrr]’larislallmtimpmemyrﬁuicﬁmtmlheapmmdniﬂiugmdmhﬁmm
aaﬁvﬁics.unkssmspaﬁﬁedinmismﬁﬁmﬁmandﬂwzn@h{asw%shau[adua‘himpmvmm-ul‘aﬂ
infrastrocture and activities to he more efficient and eco-friendly.
{ﬁ}mmmmmmmmﬂmmdmmﬁhnofﬂhﬁngmm
WHIMMMHWWWWLEUNW
comservation, needs of local commumity and sach other aspects of the ecology and environment that mead
attention

{6) The Zonal Master Plan shall demarcate all the existing worshipping places, villages and urban settlements,
Wﬁﬁnﬁnffwﬂaagﬂm@ﬂmfmﬂchﬁmmm&bn,pﬂhm&eﬂm
hartscultural areas, archands, lakes and other water bodies and also with suppenting maps and the Plan shall be
supportzd by Maps giving deteils of cxisting and proposed land pse features.

{7} The Zomal Master Plan shall regulate development in Eco-sensitive Zone and adbere to prohibited, regulated
activities listed in Tahle and also ensure and promole eco-friendly develepment for livelihood security of focal
COMmOTEnitics.

(8) The Famal Master Plan shall be co-terminus with the Regional Development Plan.

() The Zonal Master Plan so approved shall be the reference document for the Monitoring Committes for
carrying out its functions of monitoring in accordance with the provisions of this notification.
i Hmmuhmwm&mmmmwmmummﬂlnﬂ@mfm
giving effect o the provisions of this motfication, namely:-
1} Landuse.- {a) Foresis, horticulture areas, agricultaral areas, parks and open spaces eanmarked for recreatbonal
purposes in the Eco-sensitive Fone shall not be used or converted infe areas for major commencial ar major
residential complex or industrial actavaiees.

Providad that the conversion of agricubtural and other kands, for the parpose other than that specified within the
Eco-sensitive Zome may be permitted on the recommendation of the Monitoring Committee, and with the prsor
apprmra]nfﬂ:empcteuﬂmﬂmﬁtjnnd:rrzle\'m&ateﬁclsauduﬂa’mﬁsandreg‘ﬂi:iunsnfﬁmﬂﬂlmﬁtam
Government as applicable and vide provisions of this Notification, to meet the residential needs of the local residents
such as:-

(i} widening and strengthening of existing roads and construction of new roads;

(i) construction and renovation of infrastroctare and civic amenities;

(i} small scale industrics not causing poltution;

(iv) cottage industries including village industries; convenience stores and Jocal amenilies supporting eco-tourism
including home stay; and

(v} promosed activities and given under para 4.

Provided fiarther that mo use of tribal land shall be permitted for commercial and indostrial development
activities without the peior approval of the competent anthority under relevant Stase Laws and aother mles and
:gguﬁubansnfﬁatefnhmm&limﬂutcmp]mnfﬂxm&isinmufuﬁclel#uflh:ﬂmﬂimﬁmmm
law for the time being in force, including the Scheduled Tribes and other Traditional Forest Dravellers (Recognition
of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the Eand records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committes, once in cach case and the correction of
said error shall be intimased to the Central Government in the Ministry of Exvironment, Forest and Climate Change:

Provided alse 1hat the above cosrection of emor shall not include change of land use m any case except as
provided under this sub-paragraph.

(b} Effarts shafl be made to reforest the unnsed or poproductive agricultural arcas with afforestation and habitat
restoration activities.
(2) Natural water bodies.- The catchmest arcas of all natural springs.sivers,channels shall be identified and pians for
their copservation and rejuvenation shall be incorporated in the Zonal Master Plan,

(¥ Tomrism/ Eco-tourism.-

per the Tourism Master Plan for the Eco-sensitive Zone,
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(B The Eco-tourism Master Plan shall be prepared by Department of Tourism in consultation with Statz Departments of
Environment and Forests.

(2} The Tourism Master Pian shall form a companent of the Zonal Master Plan.

(d) The activities of Eco-sourism shall be regulated as under, namely=-

(i) no new construction of hotels and respats shall be allowed withan 1 ke, from the boundary of the and nelapatia bird

Sanchuary of upto the extent of the Eco-sensitive Zone whichever &s nearer. Howewer, beyond the distance of 1 ke
fram the boundary of the nelapattn bird Sancheary Gl the extent of the Eco-semsitive Done, the establishment of new
hotels and resorts shall be allowed only in pre-defined and designated areas for Eco-ipurism facilities as per Tourism
Master Plan

(i) all new tourism activities or expansion of existing tourism activities within the Eco-sensitive Zone shall be in
aceordance with the gaidelines issued by the Ceniral Government in the Minisiry of Environment, Forest and Climate
Change and the Eco-tousism guidelines issued by the Mational Tiger Conservation Aathority with emphasis on eco-
Sparrismm;

(iii) until the Fonal Master Plan is appeoved, development for tourism and expansion of existing tourism activitics shall
&WMW&WWMMMMMWMWWMMM&&E
Momitoring Committee and no new hotel or resort or commercial establishment constraction is permitted within Eco-
sensitive Zone area.

{4) Natural Heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such 2s the gene pool reserve
areas, rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall be identified and a
heritage conservation plan shall be drawn up for their preservation and conservation as a part of the Zonal Master Plan.

(5) Man-made heritage sites.- Buildings, stractures, artefacts, areas and precincts of historical, architectural, aesthetic,
and cultural significance shall be indentified in the Eco-seasitive Zome and heritage comservation plan for their
conservation shall be prepared as past Zomal Master Plan.

{6) Noise pollation.- Prevention and Control of noise pollistion in the Eco-sensitive Fone shall be complied wilh in
accordance with the Noise Pollution (Regulation And Comtrol) Raules, 2000 under the Enviromment {Protection) Act,
1986,

{7) Air pollution.- Prevention and coatrol of air peliution in the Eco-sensitive Fome shall be complied with in accordance
with the provisions of the Air (Prevension and Control of Pollution) Act, 1981 (14 of 1981) and the rules made
thereunder.

{8) Discharge of effluents.- Discharge of treated effluent in the Eco-sensitive Zone shall be in accordamce with the
provisions of the General Standards for Discharge of Environmental Poltutants covered under the Enviroamental
(Protection) Act, 1986 and the mules made thereunder or standards stipulated by State Government.

(%) Solid wastes.- Disposal and Management of solid wastes shall be as under.-

{a} the solid waste disposal and management i Eco-sensitive Fone shall be camied oit in accordance with the Solid
Waste Management Rules, 2016 and published by the Government of Tndza in the Ministry of Environment, Farest and
Climate Change vide notification mumber 5.0, 1357 (E), dated the Sth April, 2016; and

the inorganic maserial may be disposed in an environmental acceptable manner at site identified outside the Eco-sensitive
Zone,

(b) no burming or incineration of solid wastes and establishment of kandfills shall be permitted in the Eco-semsitive Zone.

{10) Bio-medical waste.- Bio medical waste management shall be as under:-

{a) The bio-medical waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the Bidledigal
Waste Management Rules, 2016 published by the Government of India in the Ministry of Environrien, = N
Climase Change vide Notification mumber G.S R. 343(E), dated the 28th March, 2016 QD G AN
(b) No common treatment facility or incineration s]nilbepe:miﬁnduiﬁiuﬁc&nﬂmsitiveim&.___}"ﬁ ¥
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(1) Plastic Waste Management- The Plastic Waste Manzgement in the Eco-sensitive Zone shall be carried out as per
d‘mmmn’sﬂunﬁnfﬂ]e?]aslicWmMan:;gmtRnles,Eﬂlﬁmlblis}mdtymrﬁnwmufh}lﬁainlhchﬁnimnf
Environment, Forest znd Climate Change vide notification number G.5.R. J4E), dated the 18th Manch, 2016,

(1) Comstruction and Demolition Waste Management- The Construction and Demodition Wasie Management in the
Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demolition Waste Management
Rules, 2016 published by the Government of India m the Ministry of Environment, Forest and Climate Change vide
notification mumber G_S R. 317(E), dated the 2%th March, 2016.

tlS}lE—wasH.-TJleBWmngmmhkmmmsMﬂhemﬂwmpaumkmameE-
Wﬂemwﬂuiﬁ,lﬂlﬁmﬂhhedhﬁmeﬁmmmufmﬁahmHmﬁnynfEmm Forest and
Climate Change.

(14) Vehicular traffic.- The vehicular movement of traffic shall be regulated in a habitat friendly manser and specific
pravisions in this regard shall be incorporated in the Zonal Master Plan and till sach time as the Zomal Master plan is
prepared and approved by the Competent Authority in the State Government, the Monitoring Committee shall monisor
compliance of vehicular movemsent under the relevant Acts and the rules and regulations made thereunder.

{15} Vehicular Pollation.- Prevention and controf of Vehicular Pollution shall be complied with in accordancs with
applicable laws and efforts 10 be made for use of cleaner fuel for example CNG, LPG, ete.

(16) Industrial Units.- {i) On or after the publication of this notification in the Official Gazette, o new palluting
industries shall be allowed 1o be set up within the Eco-sensative Zone.

{ii} Only non-polluting industries shall be allowed within Eco-sensitive Fone as per classification of Industrics in the
Guidetines issoed by Central Pollution Control Board i Febnaary 2016, unless 50 specified im this notification and in
addition, non-polluting coltage industries shall e promoted.

{17} Progection of Hill Slopes.- The protection of hill slopes shall be as under:

{a) The Zonal Master Plan shall indicate aseas on hill slopes where no construction shall be permitied.
{b) No comstruction on existing steep hill slopes or slopes with 2 high degree of erosion shall be permitted.

{18) The Central Government and the State Government shall specify other additional measures, if it considers necessary,
in grving effect ta the provissons of this notification.

4. List of activities prohihited or to be regulated within the Eco-sensitive Zome.~

All activities in the Eco sensitive Zone shall be governed by the provisions of the Envirenment (Protection) Act,
1986 (39 of 1986) and the nales made there under including the Coastal Regulation Zone (CRZ), Notification 2011 and
the Envirommental Impact Assessment (EIA) Notification, 2006 and other applicable laws mchading the Forest
{Conservation) Act, 1980 (69 of 1980), the Indian Forest Act, 1927 (16 of 1927), the Wildlife (Protection) Act 1672 (53
of 1972}, and amendmenis made thereto and be regulated in the mamner specified in the Table below, ramely:-

TABLE

5. No [ Activity Description

A. Prohibited Activities

1L Commercizl Mining, (a) All new and existing {minor and major minerals), stone quartying and
crusshing units are prohibited with immediate effect except for meeting the
domestic needs of bona fide local residents including digging of earth for
construction or repair of houses and for manufactare of cousTry TS or.
bricks for housing and for other activities. ' i s

order of the Hon'ble Supreme Court dated 04™ matiee

o -.:E-:;I~ -

(b} The mining operations shall mmnm}ﬁ%%ﬁ:ﬁm
in ghe’ :
of T.N. Godavarman Thirumualpad Vs. UOT in W, K202 of 1995 apd-

B
-
"

dated 21% April, 2014 in the matter of Goa F daVs B0 in WPIC) |

Wo. 435 of 2012 P H
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. Setting of new industries causing | No new ar expansion of polluting indusaries in the Eco-sensitive Zone shafl
polkntion (Water, Adr, Sail, be permitted.
Moise, eic. ). Industries categorised 2s Green or White in the Central Pollistion Control
Board Classification incheding agro-based small scabe industries, will be
as per regulations.
3 Establishment of major Protibited (except as otherwise provided) as per applicshle laws.
hydroelectric project.
4. Use or prodicison of any Prohibited (except as otherwise provided) as per applicable laws.
hazardous suhstances.
X Discharge of untreated efffuents | Prohibited (except as otherwise provided) as per applicable laws.
in natural water bodies or land
area.
. Establishment of large-scale Prohibited (except as otherwise provided) as per applicabie laws except for
commercial livestock and poultry | meeting local meeds.
farms by firms, cospomabe,
companics.
7. Setting of new saw mills. Mo new or expansion of existing saw mills shall be permitted within the
Eco-sensitive Zone.
- Coastal Aquacubure. Mo aqua culture cither brackish water of fresh water aquaculture is
permitted within the Eco-semsitive Zone.
Q. Fishing by trawlers  in | Prohibited {except a5 otherwise provided) as per applicable laws.
untraditionz] manner as a large
scale commeercial activity.
B. Regulated Activities
0. Commercial estahlishment of Mo mew commercial hotels and resorts shall be permitted within one
hotels and resorts. kilometre of the boundary of the Protected Area or upto the extent of Eco-
mﬁmﬂrm.mﬁcmﬁm.ewfmmﬂmmwm

Provided ﬂ:at.beymdun:kilummfmmme boundary of the Protected
Area or upto the extent of Eco-sensitive Zone whichever is nearer, all new
tourist activities or expansion of existing activities shall be in conformity
with the Tourism Master Plan and gusdelines as applicable.

11 Coastructzon activitics. {a) No mew commsercial constraction of any kind shall be permitied within
oo kilometre from the boundary of the Prosected Area o upso extent of the
Eco-sensitive Zone whichever is nearer:

Provided that, local people shall be permiited to undertake constmaciion
in their land for their use inclading the activities listed in sub-paragraph (1)
of paragraph 3 as per building byelaws:

Provided that the construction activity related to small scale industries
pot causing polhation shall be regulated and kept at the minimum, with the
prior permission from the competent authority as per applicable rules and
regulations, if any.

() Beyond one kilometre it shall be regulated as per the Zanal Master
Plan.

12, Small scale industries not Non polluting, non-hazardows, small-scale and service industry, agriculture,

causing pollstion fariculture, horticuliure or agro-based indusiry prodecing products from

indigenous materials from the Eco-sensitive Zone shall be permitied by the
competent Authosity.

13. Setting ap of brick kilns. Regulated (except as otherwise provided) as per applicable laws

14. Felling of Trees. {a) There shall be no felling of trees om the forest or Government ar
revemibe or private lands without prior permission of the competent
autharity in the State Govermment.
(h]Th&fdlmgﬂftr&essha]lbcmgﬂ]amdmmwﬂhﬂmpmw
of the concemed Central or State A;:landﬂ:l:ru]n:s-rrndtmuu;miﬂ

15. Collection of Forest produce or | Regolated under applicable ks, F““
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16.

Erection of electrical and
commumication  towers and
laying of cahles and other
infrastrochares

Regulated under applicable Eaw. Underground cabling may be promoted.

17.

Infrastructure  incloding  civic

amenstics

Shall be dene with mitigation measures, as per applicshle laws, mles and
regufation and available guidelines.

18 Widening and strengthening of | Shall be done with mitigation measures, as per applicsble laws, rules and
existing roads and comstruction | regulation and available guidelines.
of new roads.
19, Under taking other activilies | Regulated under applicable law.
rekated to tourism [tke over flying
the Eco-sensitive fone anca by
bhot afr balloon, helicopter,
drores, Microlites, efc.
20. Protection of Hill Slopes and Regulated under applicable laws.
river banks.
21, Movement of wehicalar traffic at | Regulated for commercial purpose under applicable laws.
night.
22 Omngoing agriculbare and Permitted under applicable Bws for use of locals.
hosticubturs practices by local
conmumnitics along with dairies,
dairy farming, aguaculture and
fishenes.
23, Discharge of treated effiuents in | The discharge of treated ¢ffluent shall be regulated as per applicable laws.
nanaral waser bodies or land area.
24 Commercial extraction of surface | Regulated ander applicable law.
and ground water.
Open Wel, Bore Well ete. for Regulated and the activity should be strictly momitored by the appropriate
agriciliare or other usage, autharity.
Solid Waste Management. Regulated under applicable laws.
7. Introduction of Exotic specics. Regulated under applicable laws.
I8, Ece-tourism. Regulated under applicable Brws.
29, Use of polythene bags. Regulated under applicable baws.
30 Coommercial Sign boards and Regulated under applicable kxwvs.
hoardings.
C. Promoted Activities
3l Rain water harvesting. Shall be actively promatzd.
£ .8 Orgamic farming. Shall be actively promated.
33 Adoption of green techoology Shall be actively promoted.
far all activities.
34 Cottage industries inclading Shall be actively promoded.
EL Use of renewzhble energy. Bio gas, solar light etc. to be actively promaoted.
35, Agro-Farestry. Shall be actively promoted. I
3T Skill Development Shall ke actively promated.
38, | Restoration of Degraded Land | Shall be actively promoted. ;
Forests! Habitat,
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39, Environmental Awaremess . Shall be actively pramated.
s Hmihinngmih—{l}!nexadscnfﬂupﬁw:rsmnﬁum&b}rmb—sauim].ﬁ}-n-fsecﬁm}nf[he

Envirooment (Protection) Act, 1986 (29 of 1985), the Central Government bereby constitetes a Moaitoring Commitice
for 2 period of three years, fior effective monitoring of the Eco-sensitive Zone, which shall comprise of, namely:-

(&)
(k)

(i)

()
v
(wil
(win)
(i)

Dhsirict Collector, Nellone - Chairmamn

Ome representative of Mon Governmental Ovgamisation working in the ficld of environment to be nominated by
the Government of Andhra Pradesh for thres years -Member

one expert in the area of ecology and environment to be pominated by the Government of Andhra Pradesh for
three yeass - Member

Membes-Secretary/Member of the State Bio-diversity Board - Member

Regional Officer, State Pollution Control Board —  Member,

Representative of Revenwe Divisional Officer, Guudur — Member.

Diivisional Forest Officer, Wildlife Management Division, Sullapet- Member.

Deputy Conservator of Forests {Territonial), Neflore - Member Secretary.

(Z) Terms of Reference:

(=)
(@)

e

G

]

(g)

4.

The Menitoring Commitsee shall momitor the compliance of the provisions of Gazette Notification.

The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forests number 5.0. 1533 (E), dated the 14" September, 2006, and are falling in
the Eco-sensitive Zone, except for the prohibited activities as specified im the Table under paragraph 4 thereof,
shafl be scrutinised by the Mositoring Committee based on the actual site-specific conditions and refemred i
the Central Government in the Ministry of Enwviresment, Forest and Climate Change for prior environmendal
clearances ander the provisions of the said notification.

The activitics that are not coverad in the Schedule o the notification of the Government of India i the
erstwhile Ministry of Environment and Forests namber 5.0. 1533 (E), dated the 14% September, 2006 and are
falling in the Eco-sensitive Zone, excepl for the prohibited activities as specified in the Table under paragraph
4 thereof, shall be scrutinisad by the Monitoring Commitiee based on the actal site-specific conditions and
referred to the comcemed Regulatory Authorities.

The Member Secretary of the Monitoring Committer or the concernad Collecton(s) or the concerned park
Depaty Conservator of Forests shall be competent to file complaints under sectien 19 of the Environment
{Protection) Act, 1986 against any person whao contravenes the praviskons of this notificatica.

The Monitaring Commitiee may invite representatives or experts from concemned Departments, representatives
ﬁumhimny}miaﬂmswmmdmkehuldﬂsmmsinhimddim&pmdiﬂgmme
requirements om ssue Lo issue basis.
TEH:Muniwring{:l}um:iuucshaﬂsﬁfﬂtﬂum@xﬁmhﬁmmﬂdihﬁiﬁﬁﬁﬁmﬂ’}-{mhnf
every year by 30® June of that year to the Chief Wildlife Warden of the State as per proforma given in
Annexure I'V.

The Central Government in the Ministry of Esvironment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its functions.

The Central Government and State Govenment may specify additional measures, if any, for giving cffect to

provisions of the notification.

E

The provisions of this Notification are subject to the onders, if any, passed, or to be passed, by the Hon'ble

Smm&muflndiaordu}ﬁgtmnﬂlh:}ﬂaﬁma]ﬁrean“lnmaJ{}-}GT]. _—_
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Annexure-1
Boundary description of Eco-sensitive fone of Nelapatiu Bird Sancimary

North: - Eco- sensitive Zone houndary around 2. Km. of Nelapatiu Bird Sanctzry boundary starts at 101 Km.
stone of Railway line which is station | and proceeds towards North east direction and touches at station No. 2,
Thence the line runs towards easterly direction and crosses the Northern point of Nelaballi RF and joins 2t
station No. 3. Thence the finc mans towards easterly direction and joins at station No. 4. Thence the line runs
tawards easterly dircction and joins at western boundary of Pudur RF which is station No. 5.

East: - Thenos the line proceeds towards South East direction and crosses the Padur RF and joins at Western
botndary of Kallur RF which is Station No. 6. Then the line proceeds towards soathern direction with in the
Western boundary of Kalluru RF and joins at Station Mo. 7. Then the line runs towards southern direction along
the Western bouandary of Kalbaru RF and joins at station No. 8. Then the line rums towards South west direction
crasses. The Kalluna RF and joins at Blacktop Road which is station No. 9. From there the line proceeds
towards southern direction and touches at statbon Mo 10

Snulh:'[hm[imcprew&smﬂwdsWﬁtuudimcﬁunmﬂmHaihay!h}talﬂijmdjnimai
station No. 11, Then the line procesds towards westem direction and joins at station No. |2 near WHS. Then the
line muns towards Morth West direction crosses the NH 5 at 91.7 Km. and joins at Irrigation tank of Kuppareddy
palem Village which is Station Mo.13.

Wesiz- ﬂmmemwwwardsﬂmthmdjmcﬁmwﬁphﬁmmﬁmﬂu.!i Froo there the line
proceeds towards Narth West direction and joins at station Ne. [5 in Ekaltu RF. Then the line proceeds towards
nﬂntmtj-c&ln:imandiuhﬂamﬁm?{ﬂ.]EinlhcﬂnsauﬂrpewaadFmﬁLmeﬂlera:,ﬂn: line proceeds
towards North East direction and crosses the Railway line at 101 Km. ssonc and joins at station 1, which s
closed station.

Anmexure-T1
List of Villages falling within the proposed Eco-sensitive Lone
5. No. Name of the GPS coordinates
Town/Village Latitude Longitude
Degree Minwtes | Seconds Degree Minutes | Seconds
. | Mellorepalli 13° S 0001 79 5T 00047
2, Mizxchalaganza 13’ S0 0u001™ Tof 5T 0001
3. | Mylangam ko 49 0.001" 75" 5T 0.01”
4. | Melapatta i3 4 0oan” 79° 5T 008"
5. | Krishnapuram 13* 47 0.001" 79° 57 0.001"
B, Kuppareddypalem 3¢ 47 0,001 79 56" 0001
7. Ekaliu 13 497 0.001" 79 56" 0.001"
8. Doravarisatram 13° 4% 0.001" 79 56° 0.001"
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Map of Eco-sensitive Zone boundary together with latitudes —Jongitades

Annexore-IlT
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Sanectuary Boundary Co-ordinates of Nelapattn Bird Sanciuary

8.Na. Latitude Longitude

Degree Minutes Seconds ]}eﬁree Minutes Seconds
. | ™ 55° 392" 13 50 584"
i 56" 13.0" 13° 51° 1.7
. | 79" 57" Lo 13" 517 16.1"
4. | 57 235" 13" 51° 234"
5. | ™ 58" 138" 13" 51" 5.5"
6 | 0 58 418" 13° 50° 3.7
7. | ™ 55" 48.3" 13" 49" 54,87
g. | 0° 58" 43.1" 13" 49" 279
g |79 58" 00.1" 13° 49° 60"
. | ™ 57" 596" 13" 45" 0.9
11, | ™ 5T 343" 13° 47" 43.8"
12. | * 5T 835" 13" 47" 37.37
13. | ° 56 M7 137 47" 442
4. | ™° 55° 24.47 13" 47 58.1° |
15. | ™° 55 240" 13" 49° 45,7
16, | ™* 55" 254" 13’ 50 37.17
17. | 79° 55" 392" 13" 50 5867

Eco-Semsitive Fone Co-ardinates of Nelapattu Bird Sanctuary
S.Na. Latitude Longitude

Degree Minates Seconds Degree Minutes Seconds
1. [13° 51 149" 79° 55 50,17
2. [13° 51 216" 79" 56" 18.8°
3 [ 13" TS 21.0" e 56" 417"
4, 137 51 295" 7o 56" 58.37
5. | 137 51 324" 79 57" 0.7
6. | 13° 51 317" 79" 57 318
7. [13" 51 24.3" 79 57" 515
B 13" S0 42,97 797 58 ®T
g, [13" S 205" 7o 55" 36.47
10, | 13" 50 6.6 [Ch 58" 4337
11. ] 13" 9" 457" Eh 58" 42,67
12, | 13" 9" 32 ik 58 38.4™
13. ] 13" T3 32008 7o 58" 3297
14. | 13" A0 6.3 ™ 58" 3"
15. | 13" 47 52,008 iEh 51 3.5
16. | 13" 47 434767 79 57 03"
17. [ 13" 4T 50028 7o 56” 3647
18 [ 13" 43 676" 7 56° 137"
19. | 13" 4R 33.228" 79 56 L&"
200 | 13" 48 AT BE" 79 55" 5.7
TN EES £ 4_g7 79 55 432"
N EEL £9' 249247 79¢ 55" 323"
23. [ 13 S0 P g 7 55 14.27

Annexare-I'V

Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

Number and date of Meetings :
Minntes of the mestings: Menlion main moteworthy points. Attached Mimwtes of the
Ansexure.

Status of preparation of Zonal master Plan incheding Toarism master Plan -
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Summary of cases dealt for rectification of emor apparent on face of land recoed: Details may be atiached as
Anpexume.

Summary of cases scrutinized for activities covered under Environment Impact Assessment Naotification,
2006:Details mey be attached as seperate Annexure.

Summeary of case scrutinized for activities not covered under Environment Impact Assessment Natification,
2006:  Details may be amached as separate Annexure.

Summary of complainzs ledged under Section 19 of Environment (Protection) Act, 1986:

Any other matter of importance:

RAKESH SUKUL 22 T e

Upioaded by Dee. of Printing at Govemment of [adia Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controtier of Poblicatioes, Delhi-1 10054,
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14 94°41'24.410" 27°4(°18.894"
15 Q4°38'42 792" 27°39°21.384"
16 94°38"16.706" 27°39'40.980°
17 94°34'59.563" 27°38'25.634" ]
IgrEy IV

Fraé FHEE - gt o s ee Rum ot @@ @ & Al wfaf
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2. dowt @ SEEd: (FIO HET IAeEAY gt & seew St | #5% & Figdd F 1 [0
IqrEY # IUTEEH #Y) |

3. afes AErdieET S dany $ e s deda 9dee Agrta A g

4. sp-3ferE 3 Feum Ihewt & guw & forv aier few e #wel & @R (TGS S35 S
o) | g8 3UTEY & T F Hoee [0 e |

5. g aEar ferior e, 2006 % it 3 arer rarsordl S HEn & AEw & 3
(T2 T QU A F 79 F Haea R )|

6. TuEReT FHATE frafer siftre, 2006 F 3RS T 3 ATl TRararal Y HaET & Awet
A | (TR 0F 9 IUEY & F9 A Hold e [ =) |

7. gdayor (weeron) ¥fRfam, 1986 F aRT 19 F 3 &= & T Rt ST A |
8. % ¥=TT Agaago’ fae |

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, 8th April, 2021

5.0. 17T18(E).- WHEREAS, a draft notification was published in the Gazette of India, Extraordinary, vide
notification of the Government of India in the Minisiry of Environment, Forest and Climate Change number
S.0. 1877(E), dated the %th June, 2020, inviting objections and suggestions from all persons likely to be affected
thereby within the period of sixty days from the date on which copies of the Gazette containing the said notification
were made available to the public;

AND WHEREAS, copics of the Gazette containing the said draft notification were made available to the
public on the 9th June, 2020;

AND WHEREAS, no objections and suggestions were received from persons and stakebolders in response to
the draft notification;

AND WHEREAS, the Kane Wildlife Sanctuary in the State of Arunachal Pradesh was created in 1991
covering an area of 31.0 square kilometres notified vide notification of the Government ﬂt‘AnmacluLl’mdcsh number
CWL/DV43/92/1133-68, dated the 11th April, 2007, is gift of rich biodiversity with scenic btaﬂu}"" <L )

/ -5

AND WHEREAS, the Kane Wildlife Sanctuary is situated in the foothill of semi’ E@?ﬁ?m uf'ms:f‘
Siang District consisting of tropical semi evergreen forests to subtropical moist forests, ch-a.réqp ﬂﬁcﬂm
represented by rugged, mountainous with few gentle slopes with tributary of Siri (Jiadhol] ri amﬁnmw n'E'IﬂElsaHii

e
| -
streams; | () i ;_—_ - o
e . - o - % .
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AND WHEREAS, the Kane Wildlife Sanctuary conserves the biota and its biodiversity and supports various
floral, faunal, herpetofaunal and avifaunal species, the major floral species found in the Sanctuary are Albizia procera
(Koroi), Bombax ceiba (Simul), Kydia kalycina (Pichola), Urea Koata (Sokamara), Moras lavigeta (Bola), Ficus
dumosa (Dimaru), Amoora wallichi (Amari), Dysoxylum gobera (Banderdima}, Sterculia villosa (Udal), Abroma
angusta {Bon kopahi), Pterspermum acerifolium (Hati polia), Dillenia indica (Outenga), Alstonia scholars (Satianal),
WVatica lancefolia (Morhal), Bischofia javonica (Urium), Sterospermum persopatum (Paroli), Oroxylum indicam
(Bhatgila), Erythrina stricta (Madar), Duasbhanga grandiflora (Khokan), Cinnamum tamalum (Tejpat), Litsea
salicifolia (Digloti), Gemilia arborea (Gameri), Calicarpa arborea (Gunmala), Laportia cranulata (Chorat),
Pogosteman bengalensis (Shukhati), Solanum nigrum, Musa parasideca (Wild banana), Pandanus foetidus (Kevra),
Alpinia allugus (Taragunch), Imperata cylindrical (Thawch), Vitiveria zizanoise (Briga), Teminalia myriocarpa,
Aitanthus excelsa, Artocarpus chaplasa, Canarium strictium, Quercus lalisa, Castonosis indica, Phoebe goalparents,
Quercas sp. and Syzigium macarocarpum, elc.;

AND WHEREAS, the Kane Wildlife Sanctuary is home to many species of wild animals like Manis
petmnadactyla (Chinese pangolin), Talpa lescura (white tailed mole), Crocidura allennate (grey shrew), Tupaia
belangeri (tree shrew), Marcoglossus sobrinus (long tongued hill fruit bat), Nycticebus coacang (show loris), Macaca
assamensis {Assamese macaque), Trachypithecus pileatus {capped langur), Cuon alpines (wild dog), Ursus thibetanus
{Asiatic black bear), Martes flavigula (yellow throated martin}, Lutra lutra (common otter), Felis chaus (jungle cat),
Viverra zibetha (large Indian civet), Paradoxurus hermaphrodities (common palm civet), Herpestes edwardsii (grey
mongoose), Prionaiturus bengalensi (leopard cat), Pardofelis marmorata (marbled cat), Panthera pardus (leopard),
Panthera tigris (tiger), Elephas maximus (elephant), Sus scrofa (wild pig), Muntiacus muntjak (barking deer),
Maemorhedus sumatraensis (Himalayan serow), Ratufa bicolor (Malayan giant squirrel), Callosciurs pygerythms
{hoary-bellied squirrel), Dremomys lokrizh (orange-bellied Himalayan squirrel), Petaurista petaurista (common flying
squirrel), Bandicota indica (large bandicoot rat) and Hystrix brachyuran (Chinese porcupine), etc.;

AND WHEREAS, the Kane Wildlife Sanctuary has many specics of resident and migratory birds including
Lophura leucomelanos (Kalij pheasant), Picus flavinucha (greater yellow nape woodpecker), Megalaima lineate
(Lincated barbet), Halcyon coromanda (reddy kingfisher), Centropus bengalensis (lesser coucal), Otus spilocephalus
(Mountain scopes owl) and Ducala badia (Mountain imperial pigeon), etc.;

AMND WHEREAS, the Kane Wildlife Sanctuary conserves and supports the herpetofauna broadly comprising
of amphibians including Duttaphrynas melanostictus (Commen toad), Hyla annectans (Indian hyfid frog), Microhyla
omate (Ornamental pigmy frog), Amolops assamensis (Assamese cascade frog) and Rhacophoms maximus (Large
tree frog). The Sanctuary supports the survival of reptiles including Calotes sp., Japalura sp., Varanus sp., Eutrophis
sp., Lygosoma sp., Python sp., Ahactulla sp., Amphiesma sp., Bungarus sp., Naja sp., Ophiophagus sp., Cuora sp.,
Pangshura sp., the Sanciuary also supports the aquatic species like Danio sp., Barilins sp., Semiplotus sp., Puntius sp.,
Tor sp., Chagunius sp. and Garra sp. etc.;

AND WHEREAS, the Kane Wildlife Sanctuary also conserves, profect and provides shelter to many
threatened species like elephants, tigers, rhesus macaque, deer, etc.;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of the Kane
Wildlife Sanctuary which are specified in paragraph | as Eco-sensitive Fone from ecological, eavironmental and
hiodiversity peint of view and to prohibit industries or class of indusiries and their operations and processes in the said
Eco-sensitive fone;

NOW, THEREFORE, in exercise of the powers conferred by sub-section (1) and clauses {v) and {xiv) of sub-
section (2) and sub-section (3) of section 3 of the Environment (Protection) Act, 1986 (29 of 1985) (hereafter in this
motification referred to as the Environment Act), read with sub-rule (3} of mie 5 of the Environment (Protection)
Rules, 1985, the Cemtral Government hereby notifies an area to an extent varying from 005 kilometres to 0.50
kilometres around the boundary of the Kane Wildlife Sanctuary, im West Siang district in the State of Amnachal
Pradzsh as the Kane Wildlife Sanctuary Eco-sensitive Fone (hereafier in this notification reEEtTad to-at 1he- Eﬁhh
sensitive Zone) details of which are as under, namely: - ,.-r" w N g:} B

I. Extent and boundaries of Eco-sensitive Zone.—{1) The Eco-sensitive Zone shall b W

kilometres to 0.50 kilometres around the boundary of the Kane Wildlife Sanctuary and the Iﬁgﬁm-mﬁw‘_ﬁ I'__i

Zoae is 6.8302 square kilometres. r‘.-‘?' - T J‘-.:..":‘.. 1I =
-A_“"" &
{2) The boundary description of the Kane Wildlife Sanctuary and its mmv&%ﬁmu -* .I' -
.-'“ *r I.r“_t f

N f
g = = r,

\ -:_--;._ '-':J .l"r

e - ™, = I:’_"
4 i _' {:"*j‘:/{
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Annexure-[.

(3) The maps of the Kane Wildlife Sanctuary demarcating the Eco-sensitive Zone along with boundary
details and latitudes and longitudes are appended as Annexure-1LA, Annexure-IIB and Annexure-IC.

(4) Lists of geo-coordinates of the boundary of the Kane Wildlife Sanctuary and the Eco-sensitive Zone are
given in Table A and Table B of Annexure-111.
(5) There are no villages inside the propesed Eco-sensitive Zone of the Kane Wildlife Sanctuary.

2. Fonal Master Plan for Eco-sensitive Zone~(1) The State Government shall, for the purposes of the Eco-
gensitive Zone prepare a Fonal Master Plan within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering to the stipufations given in this
notification for approval of the competent authority in the State.

{2) The Zonal Master Plan for the Eco-sensitive fone shall be prepared by the State Gowemment in sach
manner as is specified in this notification and also in consopance with the relevant Central and State laws and the
guidelines issued by the Central Government, if any.

{3) The Zenal Master Plan shall be prepared in consultation with the foliowing Depariments of the State
Government, for integrating the ecelogical and environmental considerations into the said plan:-

(i) Eavironment;

(ii} Forest and Wildlife;

(i) Agriculture;

{iv) Revenue;

(v} Urban Development

(vi} Towrism,

(vii) Rural Development;

(wiii) Irrigation and Flood Centrol;

(ix) Municipal;

(x} Panchayati Raj; and

(xi) Public Works Department.

(4) The Zonal Master Plan shall not impose any restriction on the approved existing land use, infrastructure
and activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastructure and activities 1o be more efficient and eco-frendly.

(5) The Zonal Master Plan shall provide for restoration of denuded areas, comservation of existing water
bodies, management of catchment areas, watershed management, groundwater management, soil and modistuere
conservation, needs of local commaunity and such other aspects of the ecology and eovironment that need attemtion.

(6] The Fonal Master Plan shall demarcate all the existing worshipping places, wvillages and urban
settlements, types and kinds of forests, agricultural areas, fertile lands, green area, such as, parks and like places,
horticultural areas, erchards, lakes and other water bodies with supporting maps giving details of existing and
proposed land use featumes.

{7) The Zonal Master Plan shall regulate development in the Eco-sensitive Zone and adhere to prohibited and

regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development for
security of bocal communities” livelibood. —

{8) The Zonal Master Plan shall be co-terminus with the Regional Development Plan, v

{9) The Fonal Master Plan so approved shall be the reference document for the Muumrgg
carrying out its functions of monitoring in accordance with the provisions of this notification. n., II!'

3. Measures to be taken by the State Government.- T&Smﬁustmmntmaﬂmkemqf#!mmmsm 7 1o |

"
, _-'J:'i‘,

for giving effect to the provisions of this notification, namely:- __,-.I P T
P e L
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{1) Land use— {a) Forests, horticulture arcas, agricultaral areas, parks and open spaces carmarked for
recreational purposes in the Eco-sensitive Zone shall not be used or converted into areas for commercial or residential
or industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that specified at part
(a) abowve, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring Committee, and
with the prior approval of the competent authority under the Regional Town Planning Act and other rules and
regulations of the Central Government or the State Government as applicable and vide provisions of this notification,
to meet the residential needs of the local residents and for activitics such as :-

(i) widening and strengthening of existing roads and construction of new roads;

(i) constrizction and removation of infrastructare and civic amenities;

(iii} small scale industries not causing polhution;

(iv) cottage industries including village industries; convenience stores and local amenitics supporting eco-
tourism including homestay; and

(v} promoted activities given in paragraph 4:

Provided farther that mo use of tribal fand shall be permitted for commercial and industrial development
activities without the prior approval of the competent authority under the Regional Town Planning Act and other rules
and regulations of the State Govemnment and without compliance of the provisions of article 244 of the Constitution or
the law for the time being in force, including the Scheduled Tribes and Other Traditional Forest Dwellers
(Recognition of Forest Rights) Act, 2006 (2 of 200T):

Providad also that any error appearing in the fand records within the Eco-sensitive Zane shall be cormected by
the State Gowvernment, after obtaining the views of Monitoring Committes, once in each case and the correction of
said error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the correction of error shall not inclade change of land use in any case except as provided
under this sub-paragraph.

(b) Efforts shall be made to reforest the unused or unproductive agricultural arcas with afforestation and
habitat restoration activities.

(2) Natural water bodies.-The catchment areas of all natural springs shall be identificd and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by
the State Government in such a manner as to prohibit development activities at or near these areas which are
detrimental to such areas.

{3) Tourism or eco-tourism_-(z) All new eco-tourism activities or expansion of existing tourism activites
within the Eco-sensitive Fone shall be as per the Toarism Master Plan for the Eco-sensitive Zone.

{b) The Tourism Master Plan shall be prepared by the State Departrent of Tourism in consultation with the
State Departments of Environment and Forests.

{c) The Tourism Master Plan shall form a component of the Zonal Master Plan.
(d) The Tourism Master Plan shall be drawn based on the study of carrying capacity of the Eco-sensitive

Lome.

{2} The activities of eco-tourism shall be regulated as under, namely:-

(i) new construction of hotels and resorts shall not be allowed within one kilometre from the boundary of the
prodected area or upto the extent of the Eco-sensitive Zone, whichever is nearer: o

Provided that beyond the distance of ons kilometre from the boundary of the protected area tll ﬂp»e:&ai!t di’:.u
the Eco-sensitive Zone, the establishment of pew hotels and resorts shall be allowed uul;: g ang\; b5
designated areas for eco-tourism facilities as per Tourism Master Plan; e . ‘:‘{;f‘.;'.‘-_f_. \.,‘

f o o* %

(i) all new l:nu:‘im acti\-iti::s or expansion of existing tourism a.::ﬁtritie:s wiﬂ'n'n the Ei:ﬂ

S
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from time to time) with emphasis on eco-tourism, eco-education and eco-development;

(iii) until the Fonal Master Plan is approwed, development for tourism and expansion of existing tounsm
activities ‘shall be permitted by the concemned regulatory authoritics based on the actal site specific scrutiny and
recommendation of the Monitoring Committee and no new hotel, resort or commercial establishment construction
shall be permatied within the Eco-sensitive Zone area.

{4) Natural heritage.-All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formations, waterfalls, springs, gorges, groves, caves, poinis, walks, rides, cliffs, etc. shall be
identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a part of the
Zonal Master Plan.

{5) Man-made heritage sites.-Buildings, structures, artefacts, areas and precinets of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eco-sensitive Zone and heritage conservation plan for
their conservation shall be prepared as part of the Zonal Master Plan.

{65} Moise pollution.-Prevention and control of noise pollution in the Eco-sensitive Zone shall be camied out
in accordance with the provisions of the Moise Pollution (Regulation and Control) Rules, 2000 under the Environmemnt
Act

{7} Air pollution.-Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Air (Prevention and Contrel of Pollutien) Act, 1981 (14 of 1981} and the rules
made thereunder.

(8) Discharge of effluents.-Discharge of treated effluent in the Eco-sensitive Zome shall be in accordance
with the provisions of the General Standards for Discharge of Enwvironmental Pollutants covered under the
Environment Act and the rules made (hereunder or standards stiputated by the State Government, whichewer is more
stringent.

(9} Solid wastes.- Disposal and Maragement of solid wastes shall be as under:-

(2) the solid waste disposal and management in the Eco-sensitive Zone shall be carmied out in accordance
with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry of
Envirenment, Forest and Climate Change vide notification number S.0. 1357 (E), dated the Sth April, 2016; the
inorganic material may be disposed in an environmental acceptable manner at site identified outside the Eco-sensitive
Zome;

(b} safe and Environmentally Sound Management of Solid wastes in conformity with the existing rules and
regulations using identified technologies may be allowed within the Eco-sensitive Zone.

(10} Bio-Medical Waste.-Bio-Medical Waste Management shall be as under:-

{a) the Bio-Medical Waste disposal in the Eco-sensitive Fone shall be carried out in accordance with the Bio-
Medical Waste Management Rules, 2016, published by the Government of India in the Ministry of Environment,
Forest and Climate Change wide notification number G.8.R. 343 (E), dated the 28th March, 2016.

(b} safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing
miles and regulations using identified technologies may be allowed within the Eco-sensitive fone.

(11) Plastic waste management.-The plastic waste management in the Eco-sensitive Zooe shall be carried
out as per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest and Climate Change vide notification number G.5.R. 34E), dated the 18th March,
2016, as amended from time to time.

(12) Construction and demolifion waste management.-The construction and demolition waste
management in the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and -Demafifion-.
Waste Management Rules, 2016 pablished by the Government of India in the Ministry of Enwvi nL‘“FEresﬁhnd' 3
Climate Change vide notification number G.5.R. 31 T(E}, dated the 20th March, 2016, as amended” P

(13} E-waste.- The e - waﬂemmugemeﬂmﬂuEm&m:mEmmshalEbemdmLﬁ
of the E-Waste Management Rules, 2016, published by the Government of India in the ]'-hm

[}#EE"?F‘E’??E;;"; | |

Forest and Climate Change, as amended from time fo (ime. "‘1 _‘:.'g,-'.'__ 2 ]f‘*f
R
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specific provisions in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master
plan is prepared and approved by the competent authority in the State Government, the Meonitoring Committee shall
monitor compliance of vehicular movement under the relevant Acts and the rules and regulations made thereunder.

{15) Vehicular pollution.-Prevention and control of vehicular pollution shall be incompliance with
applicable laws and efforts shall be made for use of cleaner fuels.

(16) Industrial units.—{a) On or afier the publication of this notification in the Official Gazette, no new
polluting industries shall be permitted to be set up within the Eco-sensitive Zone.

{b) Only non-polluting industries shall be allowed within the Eco-sensitive Zone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in February, 2016, as amended from time to
time, unbess so specified in this notification, and in addition, the non-polfuting cottage industries shall be promoted.

(17) Protection of hill slopes.-The protection of hill slopes shall be as under:-

{a) the Zonal Master Plan shall indicate areas on hill slopes where no coastruction shall be permitzed;

{b) construction shall not be permitied on existing steep hill slopes or slopes with a high degree of erosion.

4. List of activities prohibited or to be regulated within Eco-sensitive Zone.-All activities in the Eco-
sensitive Zone shall be governed by the provisions of the Environment Act and the rules made thereunder inclhuding
the Coastal Regulation Zone, 2011 and the Environmental Impact Assessment Notification, 2006 and other applicable
laws including the Forest {Conservation) Act, 1980 (69 of 1980}, the Indian Forest Act, 1927 (16 of 1927), the
Wildlife (Protection) Act, 1972 (53 of 1972) and amendments made thereto and be regulated in the manner specified
in the Table below, mamely:-

TABLE
Si MNo. Activity Description
(1) (2) {3)
A, Prohibited Activities
i Commercial mining, stone ka} All new and existing mining (minor and major
quarrying and crushing units. minerals), stone quarmying and crushing units

shall be prohibited with immediate effect except
for meefing the domestic needs of bona fide
local residents including digging of earth for
construction or repair of houses within the Eco-
sensitive Zone;

[b) The mining operations shall be camied out in
accordance with the order of the Hom'ble
Supreme Court dated the 4™ August, 2006 in the
matter of T.N. Godavarman Thiumuipad Vs,
UOI in W.P{C) Mo.202 of 1895 and dated the
21% April, 2014 in the matier of Goa Foundation
Vs. UOI in W.P.(C) No.435 of 2012,

2. Setting of industries causing | New industries and expansion of existing poliuting
pollution (Water, Air, Soil, Moise, | industries in the Eco-sensitive Zone shall not be
ete.). permitted:

Provided that mon-polluting industries shall be
aflowed within the Eco-sensitive Zone as_per:| -
classification of Industries in the guidelines rssléd-‘ £
by the Central Pollution Control Board in NN
2016, as amended from time to fime, nlesg: sor | 2
specified in this notification and in oiy.ihe non- L 2, .4

lluting cottage mdustn&ssha]lheprqngﬁ:ir "2, p
¥ : =1 <%
3. Establishment of major hydro- | Prohibited. s l/"ﬁ__ I
electric project. VA 0 (G S |
— L
4. Use or production or processing | Prohibited. AR Y o S
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of any hazardous substances.

Discharge of untreated effluents in
natural water bodies or land area.

Prohibited.

Setting up of new saw mills.

Mew or expansion of existing saw mills shall not be
permified within the Eco-sensitive Zone.

Setting up of brick kilns.

Prohibited.

Commercial use of firewood.

Prohibited.

Use of polythene bags.

Prohibited.

10.

Humting.

Prohibited.

11.

River poisoning.

Prohibited.

12,

Use of explosives.

Prohibited.

13.

Establishment of mew wood basad
industries within one kilometer
from the boundary of the
Sanctuary.

Prohibited.

B. Regulated Activities

14,

Commercial establishment of
hotels and resorts.

Mo mew commercial hofels and resorts shall be
permitted within one kilometer of the boundary of
the protected area or upio the extent of the Eco-
sensitive Zone, whichever is nearer, excepl for small
temporary structures for eco-tourism activities:

Provided that, beyond one kilometer from the
boundary of the protected area or upto the extent of
the Eco-sensitive Zone whichewver is nearer, all new
tourist activilies or expansion of existing activities
shall be in conformity with the Tourism Master Plan
and guidelines as applicable.

15.

Construction activities.

{a) Mew commercial construction of any kind shall
not be permitted within one kifometer from the
boundary of the protected area or uplo extent of
the Eco-sensitive Zone, whichever is nearer:

Provided that, local people shall be permiited fo
undartake construction in their land for their use
including the activiies menfioned in sub-
paragraph (1) of paragraph 3 as per building
bye-laws to meet the residential needs of the
local residents.

Provided fusrther that the construction activity
related to small scale industries not causing
poliution shall be regulated and kept at the
minimum, with the prior permission from the
competent authority as per applicable rules and
regulations, if any.

(b} Beyond one kilometer it shall be regulated as-
per the Zonal Masier Plan. ar il

2 S |

16.

Small scale non poliuting
industries.

—

Non polluting industries as per classiis

<bf
industries issued by the Central Pajuli C-cﬂ;m]'.- 3

Board in February, 2016 as amendéd fram time o]

time, and non-hazardous, small-sca a;n[ff-sé;u:e
indusiry, agriculture, floriculture, hnm:;ulureuragmr 2
based industry producing producks from- mndigenous: | <

materals from the Eco-sensitive E:me shiﬂl, ba
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permitted by the competent Authority.

17.

Felling of trees.

{a) There shall be no felling of trees in the forest or
Government or revenue or private lands without
prior permission of the competent authority in
the State Gowernment.

(b) The felling of trees shall be regulated in
accordance with the provisions of the concemed
Cenfral or State Act and the rules made
thereunder.

T

18.

Collection of Forest produce or
MNon-Timber Forest produce.

Regulated as per the applicable laws.

14.

Erection of electrical and
communication fowers and laying
of cables and other
infrastructures.

Regulated under applicable laws (underground
cabling may be promoted).

Infrastructure
m I.EI H-m— .

including  civic

Taking measures of mitigation as per the applicable
laws, rules, regulations and available guidelines.

21,

Widening and strengihening of
existing roads and construction of
new roads.

Taking measures of miligation as per the applicable
laws, rules, regulations and available guidelines.

Undertaking other  aclivities
related to fowrsm like fiying ower
the Eco-sensitive fone area by
hot air balloon, helicopter, dromes,
microlites, etc.

Regulated as per the applicable laws.

Protection of hill slopes and river
banks.

Regulated as per the applicable laws.

24,

Movement of wehicular traffic at
night.

Regulated for commercial purpese under applicable
laws.

25,

Cingaing agriculure and
horticulture practices by local
commaunities along with dairies,
dairy farming, aquaculiure and
fisheries.

Pemmitied as per the applicable laws for use of
locals.

24,

Establishment of large-scale
commercial livestock and poultry
farms by fims, corporate and
COmpanies.

Regulated (except otherwise provided) as per the
applicable laws except for meeting local needs.

27,

Discharge of treated wasle waler
or eflluents in natural waler
bodies or land area.

The discharge of treated waste water or effluents
shall be avoided o enter into the water bodies and
efforts shall be made for recycle and reuse of
freated waste water. Otherwise the discharge of
treated waste water or effluent shall be regulated as
per the applicable laws.

28,

Commercial extraction of surface
and ground water.

Reguiated as per the applicable laws.

Solid waste management.

8

Introduction of exoiic species.

3.

Eco-tourism.

32,

Commercial sign boards and
hoardings.

i
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33. Jhum cultivation. Regulated as per the applicable laws.
34, Setting of tea and coffee estate. Regulated as per the applicable laws.
C. Promoted Activities
A5, Rain water harvesiing, Shall be actively promoied.
36. Organic farming. Shall be actively promoted.
37. Adoption of green technology for | Shall be actively promoted.
all aciivities.
34. Cottage industries inchuding Shall be actively promofed.
village arlisans, efc.
39. Fﬁﬂl renewable energy and Bio-gas, solar light, etc. shall be actively promoted.
40. Agro-Forestry. Shall be aclively promoded.
41. Plantation of Horticulture and Shall be actively promoted.
Herbals.
42, Use of eco-friendly transport. Shall be actively promoted.
43, Skill Development. Shall be: actively promoted.
44. | Restoration of degraded land or | Shall be actively promoted, il
forests or habitat.
45, Emdronmental awareness. Shall be actively promoted.
46. Rearing of Mithun {Bos frontalis). | Shall be aclively promoted.

5. Monitoring Committee for Monitoring the Eco-sensitive Zone Notification.- For effective
monitoring of the provisions of this notification under sub-section (3) of section 3 of the Environment
(Protection) Act, 1886, the Central Government hereby constitutes a Monitoring Commitiee, comprising
of the following, namely:-

1

5l No. Constituent of the Monitoring Committee Designation
Deputy Commissioner, West Siang District, Aalo, Government of . 3
"} | Arnachal Pradesh Chisliwiai; #ic ol
One representative of Non-governmental Organisations’ waorking
{2} | in the field of environment to be nominated by the Government of | Member;
Arunachal Pradesh
Member Secretary, Arunachal Pradesh State Pollution Control
(3) Board, ltanagar | Ml
() Exer:.uwe Engineer, Public Works Depariment, West Siang Member:
(5) Execuhl.ne Engineer, Rural Works Department, West Siang MiEriber
{6) | District Agriculture Officer, West Siang District ' Member;
(7} | District Tourism Officer, West Siang District Member;
{8) One expert in the area of ecology and environment to be Member:
nominated by the Govemment of Arunachal Pradesh !
‘ {9) | District Veterinary Officer, West Siang District Member.
(10} | Divisional Forest Officer, Kane Wildiife Sanctuary, Likabali Member:_S\eabﬂ:auf e o
"’ :._""...-i' _23__ "“-«, s
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{2) The tenure of the Monitoring Committee shall be till further orders, provided that the non-official
members of the Committee shall be nominated by the State Govemment from time to time.

(3) The activiies that are covered in the Schedule to the notification of the Gowemment of India in the
erstwhile Ministry of Environment and Forests number $.0. 1533 (E), dated the 14" September,
2006, and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in
the Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on
the actual site-specific conditions and referred to the Central Government in the Ministry of
Environment, Forest and Climate Change for prior environmental clearances under the provisions
of the said notification.

(4) The activities that are not covered in the Schedule to the notification of the Govemment of India in
the erstwhile Ministry of Environment and Forests number S.0. 1533 (E), dated the 14™ Sepiember,
2006 and are falling in the Eco-sensitive Zone, except for the prohibited activities as specified in the
Table under paragraph 4 thereof, shall be scrutinised by the Monitoring Committee based on the
actual site-specific conditions and refemed to the concemed regulatory autharities,

(5) The Member-Secretary of the Monitoring Committee or the concemned Deputy Commissionen(s)
shall be competent to file complaints under section 19 of the Environment Act, against any person
who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or expers from concemed Deparimenis,
representatives from industry associations or concerned stakeholders to assist in its defiberations
depending on the requirements on issue to issue basis.

(7) The Monitoring Commitiee shall submit the annual action taken report of its activities as on the 31%
March of every year by the 30" June of that year to the Chief Wildlife Warden in the State as per
proforma appended at Annexure-V.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give such
directions, as it deems fit, to the Monitoring Committee for effective discharge of its funclions.

7. Additional measures.- The Central Govermnment and State Gowvernment may specify additional
measures, if any, for giving effect to provisions of this nefification.

8. Orders of Supreme Court, etc.- The provisions of this notification shall be subject to the orders, if any
passed or to be passed by the Hon'ble Supreme Court of Indéa or the High Court or the National Green
Tribunal.

[FNo 250071201 5-ESZ-RE]
DR. SATISH C. GARKOTI, Scientist "5’

ANNEXURE- 1
BOUNDARY DESCRIPTION OF THE KANE WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE
IN THE STATE OF ARUNACHAL PRADESH

The boundary of Kane Wildlife Sanctuary staris from a point at geo-coordinates 94°34'50.567" E &
27°38°27.108" N on the South-West boundary of Kane Widlife Sanctuary and the boundary of the Eco-
sensitive Zone goes Westwards from 0.5 Kilometre up to the points at geo-coordinates 94°34'41.034° E &
27°38°27.328° N, then the boundary goes parallel to the Sanctuary boundary at 0.5 Kilometre through
points at geo-coordinates 94°34'42234" E & 27°39°'41.253° N, 94°35'¥3.757° E & 27°39'41.167" N,
04°36'14.409° E & 27°40°'4.223° N, 94°36'46.788" E & 27°41°32.882" N, 34°36'51414°E & 27°4710.915° N
up to the geo-coordinates 94°38'30.609" E & 27°42'9.887" N, and the boundary goes Southwards for 0
Kilometre up to the points at geo-coordinates 94°38'31.637" E and 27°41°51.552° N, then-goes 0.1+ ~
Kilometre paraliel to the Sanctuary boundary throwgh points at geo-coordinales EJ%?MTE&\’

27°4126.2° N, 94°40°57.089" E & 27°41'11.552" N, South-Westwards for 0.05 Kilometi-tp-the ppinfs ab, ™\ '

geo-coordinates 94°40'55.675°E & 27°41'10.421°N. Then, it goes 0.05 Kilometre paralief! Sancharyz, \ P

boundary passing through the points at geo-coordinates 94°41'3.492" E & 27°41'3.679" 11436 R s |

& 27°40°56.209" N, 94°41°19.091" E & 27°40'28.49" N, 94°41'27 691°E & 27°40°19.37 F0eEe. 7 150 |

& 27°39'21.401" N, 94"3816.765" E & 27"39°40.863" N up to 94°34'59.567" E & 2738'25, ?‘-Hl_i;t&g(_"{l_ I
at e . e it

Morthwards for 0.05 Kilemetre up to the starting poént.



[T T—=ve 3(ii)]

145

WA AT [ {HE 27

= e g e — L]
i 3

L L
3

ANNEXURE- ILA

LOCATION MAP OF THE KANE WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE ALONG

WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE- B

MAP OF THE ECO-SENSITIVE ZONE OF THE KANE WILDLIFE SANCTUARY ALONG WITH

LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS ON SURVEY OF INDIA (SOI}
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ANNEXURE- IIC
MAP SHOWING LANDUSE PATTERN OF THE ECO-SENSITIVE ZONE OF THE KANE WILDLIFE
SANCTUARY ALONG WITH LATITUDE AND LONGITUDE OF PROMINENT LOCATIONS
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ANNEXURE-HI
TABLE A: GEQ- COORDINATES OF PROMINENT LOCATIONS OF THE KANE WILDLIFE
SANCTUARY
S1. No. Longitude (E) (DMS Format) Latitude (N) (DMS Format)
i 04°34'59.538" 27°38'27.092"
2 94°35'1 633" 27°39°28 868"
3 04°35'21.919" 27°39"18.400"
4 94°36'28.199" 27°39'53.233"
5 94°37'10.160" 27°41'31.247"
B 94°36'50.900" 27°41'56.278"
7 94°38'31.826" 27°41'53 347"
8 94°38'31.826" 27°41'53.347"
g 94°39'29.423" 27°41'23.003
10 94°40'53.911" 27°41'8.923"
11 94°40'53.911" 27°41'8.923"
12 94°41'9.388" 27°40'55.117"
13 94°41'14.744" 27°40°27 278"
14 94°41'22 636" 27°40'18.512"
15 94°38'42. 731" 27°39'22 914"
16 94°38'16.652" 27°39'42 350"
17 94°34'50.538" 27°38'27.092"

TABLE B: GEO-COORDINATES OF PROMINENT LOCATIONS OF THE ECO-SENSITIVE ZONE

SI. No. Longitude (E) (DMS Format) Latitude (N) (DMS Format)
1 94°34'41.048" 27°38'27.226"
2 94°34'42.118" 27°39'41.278"
3 94°35'13.812" 27°39'41.278"
4 94°36'14.076" 27°40'3.680"
5 94°36'46.836" 27°41'32.856"
6 94°36'51.548" 27°42'10.973"
7 94°38'30.941" 27°42:0 882" B
8 94°38'31.596" rarsTene - o K A S
9 94°38'30 877" 27°41'25. 5?3¢ :‘f/—: ﬂ“‘:\ Py
10 Q440’57 421" ey 5 - :'it??- R
11 94°4(Y55.661" 2?"4010311', 5% * 2 P;ff' m;
12 94°41'11,152" 2?“4055.5&5* — j ?f,ﬁ iy
k e, of
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13 94°41"15.659" 27 40'29.0217
14 94°41'24. 410" 27°40'18.894"
15 94°38'42. 792" 27°39'21.384"
16 | 94°38"16.706" 27°39'40.990"
17 | 84°34'59.563" 27°38'25.634"
ANNEXURE -V

Performa of Action Taken Report: Eco-sensitive Zone Monitoring Committee.-

1.
2.

MNumber and date of meetings.

Minutes of the meetings: (mention noteworthy points. Attach minutes of the
meeting as separate Annexure).
Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of ermor apparent on face of land record
(Eco-sensitive Zone wise). Details may be attached as Annexure.

Summary of cases scrutinised for activities covered under the Environment Impact
Assessment Nofification, 2006 (Details may be attached as separate Annexure).

Summary of cases scrutinised for activities not covered under the Environment
Impact Assessment Notification, 2006 (Details may be attached as separate
Annexure).

Summary of complaints lodged under section 19 of the Environment (Protection)
Act, 1986.

Any other matter of importance.
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
Mew Delhi, the 6th September, 2024

5.0. 3832(E).—In supersession of Ministry’s final notification $.0. 3237(E), dated 22* September, 2020,
the following draft of the notification, which the Central Government proposes to issue in exercise of the powers
conferred by sub-section (1), read with clause (v) and clause (xiv) of sub-section (2) and sub-section (3) of section 3
of the Environment (Protection) Act, 1986 (29 of 1986) is hereby published, as required under sub-rule (3} of mbe 5 of
the Environment (Pratection) Rules, 1986, for the information of the puablic likely to be affected thereby; and notice is
hereby given that the said draft notification shall be taken mto consideration on or after the expiry of a period of sty
days from the date on which copies of the Gazette containing this notification are made available o the public.;

Any person interested in making any objections or suggestions on the proposals contained in the draft
notification may forward the same in writing, for consideration of the Central Government within the period so
specified to the Secretary, Ministry of Environment, Forest and Climate Change, Indira Paryavaran Bhawan, Jorbagh
Road, Aliganj, Mew Delhi-110 003, or send it to the e-mail address of the Ministry at esz-mef{@nic.in

Diraft Notification

WHEREAS, the Mahananda Wildlife Sanctuary is sitnated in Darjecling and Jalpaiguri districts of West
Bengal which are characterized by forest and riverine ccosystem adjoining tca gardens and villages with diverse
ethnicities. The Sanctuary has an arca of 161,17 square kilometers harboring species of Gaurs (Bos gaurus). It also
acts as a comidor for sustaining population of wild elephants in North Bengal in between Teesta and Mechi River,
between Gorumara National Park, Baikunthpur Forests and between Teesta river and Forests of Kalimpong division;

AND WHEREAS, Mahananda Wildlife Sanctuary is characterized by elephant migration route and variety
of migratory elephant takes sheliers. Royal Bengal tiger (Panthera tigris) was also reporied from the Sanctuary during
monsoons and winter seasons, The area is also famous for chital (Axis avis), barking deer [ Muntiocus mumnjiak), boar
(Sus scrofa), pangolin (Manis crassicaudata), sambar {Rusa snicolour), Rhesus monkey (Maocaca mularal,
Himalayan black bear (Ursus thibetanus laniger), fishing cat (Prionailurus viverrinus), jungle cat (Felis chaus),
closded leopard {MNegfelis nebufosa), rare mountain goat | Capricornis thar), efc.;

AND WHEREAS, the important flora of the Mahananda Wildlife Sanctuary Phoerix rupicola (endemic),
akashmoni (Acocia auriculiformis), sirish (dibizzia falcataria), mandane (Acrocarpus fraxinifolius), haldu {Ading
cordifolia), mahaneem {Alianthus exelsa), neem (Azadiracta indica), kadam (Anthocephalus cademba), chaplasa/Ban
kathal (drtocarpus chaplasha), |zhasune (Amoora rehituks), kainjallurium (Bischofia javanica ), simul (Bombax
ceiba), birchiaulesaur (Betula cylindrostachya), kumbhi (Careya arborea), setisal / satsayer (Delbergin latifolia),
phaledo (Erythrina arborescens), rodrakha (Elseocarpus sphaericus), bakphul (Seshania grandflora), sal, sakhua
(Shorea robusta), cloroti (Swietenia febrifuga), khanakpa (Tetradium frocinifolium), tanifun (Toona ciliata), bhalu
kath (Talaume hodgsomi), pipli — aule (Ulmus lancifolia) asharay (Fabermun erubescens), falamay (Walsura
tabulatel, lohakat (Xylia dolabriformis), kul( Zizyphus mauritiana) etc.;

AND WHEREAS, the major fauna of the Mahananda Wildlife Sanctuary includes mammals such as Sikkim
large-clawed shrew (Soriculus nigrescens Gray), Hodgson's brown-toothed shrew (Episoriculus caudatus Horsefield),
Indian long-tailed shrew (Soriculus lencops Horsefield), Himalayan water shrew (Chimmarogale platycephala
kimalayica), falvour fruit bat (Rousettus leschenaultii), demares flying fox (Preropus giganfeus), Dobson's tube nosed
bat (Murinacyclotis, Dobson), Himalayan hairy-winged bat {Hariooeephalus horpia lasyuras, Hodgson), Assamese
macague (Maeaea assamensis pelops, Hodgson), small Indian civet (Fiverricula indica), toddy cat (Paradoswrus
hermaphrodites), , leopard (Panrthera pardus), gaur (Riboes frontatis gawras), common otter (Lwtra fuira), Elephant
(Elephas indicus), serow (Copricomnis sumatracnsis Hodgson), Indian or black naped hare (Lepus migricollis
ruffcandatis, Geoffroy), lesser giant flying squirre] { Pefaurisia elegans, Gray), elc.;

AND WHEREAS, the bird species recorded from the Sanctuary are black-arrested baza (Avideda leuphotes
syama), western coas hawk (Accipiter badins scheedowl), besta sparrow hawk (Aceipiter virgatus affinis), Himalayan
hawk-eagle (Spisetus mipalensis nipalensis), block or king vulmre ( Torgos calvus), Himalayan falconet (Microhierax
caerulescens), Himalayan kestrel (Falco #immunculus  interstimctus), blossom-headed parakeet (Prittacula
cranocephala bengalensis), Hodgson's hawk-cuckoo ( Cuculus fogax nisicolor), Himalayan cuckoo { Cucelus saliiga iy
saturates), tawmy fish owl (Bubo fTavipe), collard pigmy owlet (Glawcidium brodiei brodiei), Himalayan basgéd @ﬂﬂu\
(Flancidium cuculoides), Himalayan brown wood owl (Strix mewarensis), Himalayan jungle nightjaf,
indicus), broad-villed roller {Ebrustomus orientalis cpanicollis), white-breasted kingfisher {Halcyon s
naped pitta (Pitta mipalensis), green breasted pitta (Pitta sordica cuculata), rafous short-toed (1
dukhunesis), Sikkim long-tailed minivet (Pericrocoms etholoous latetus), scarlet minivet [ Perd
brown backed pied flycatcher shrike ( Hemipus picatus capitalis), biack crested yellow bulbul (P =
[aviventris), brown dipper (Cinclus pallasii fenuirostris), rusty bellied shortwing {Brmﬁuﬂm'zw;a quaiu’ .
shortwing {Brechupteryx leucophrys nipalensis), purple thrash (Cockoa peurpirea), green !ilmsh .{Eoﬂm wrﬂﬁs}, -

2 v,
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Assam red-fronted babbler (Stachyridopsis rufifrons ambigua), red-headed babbler { Stachyris ruficeps), rufous belliod
niltava {Niltava sundara), pale blue flycatcher (Niltava umicolor), blue throated flycatcher (Miltava rubeculoides), etc.;

AND WHEREAS, the major reptiles and amphibians found in Mahananda Wildlife Sanctsary are Fan-
throated lizard (Sitana ponticeriana), Garden lizard (Calotes ersicolor), Bark Gecko (Hemidaciylus leschenauliia),
Ormamental flying snake{ Chrysopale ornate), King Cobra(Ophiophagus hannal, Cobra (Naja raja), Buff-striped keel
back (dmphiesma stolata), Land monitor lizard (varmus bengalensis), Common Indian Skink (Mabuya carinata),
Indian tent turtle (Kachuga fentoria), Indian Bull Frog (Rana tigering). Tree Frog (Polypedates leucomysiax), Ballon
Frog {Uperodon globulosus). Leaping Frog (Rana erythraea), Warty Frog (Rare Fermucosal etc |

AND WHEREAS, the major butterflies so far known to be found in Mahananda Wildlife Sanctuary are,
Common Bluebottle butterfly { Graphivm sarpedon), Tailed Jay batterfly (Graphium Agamemnon), Common Five
ring butterfly ( Fpthima baldus), Plain Tiger butterfly (Domaus), Common Leopard butterfly (Phalania Phalantha),
Banded Trecbrown busterfly  Neope conficse, Psyche butterfly (Leptosia nina), Crimson Rose butterfly (Pachliopta
hector), Danaid eggfly butterfly (Hypolimnas misippus), Chocolate Pansy butterfly (Precis iphita), Painted Jazebel
butterfly (Delias hyperate), Oakleaf butterfly (Kallima horsfieldi), Common Nawab butterfly (Charaxes athamus),
Common Sailor batterfly (Nepris hylas), Striped Tiger butterfly (Damaus genutia), Common Map (Clrestis
thyodbmus), Tawny Rajah butterfly (Charares bermardus) etc;

AND WHEREAS, for effective conservation and protection of the floral and faumal biodiversity of
Mahananda Wildlife Sanctuary, the extent of different anthropogenic pressures has to be regulated as the immediate
area adjoining this fragile ecosystem is much ecologically sensitive having great impact on this protected area and
wildlife in whole of Moerth Bengal;

AND WHEREAS, it is necessary to conserve and protect the area, the extent and boundaries of Mzhananda
Wildlife Sanctuary which are specified in paragraph 1 as Eco-sensitive fone from ecological, environmental and
biodiversity point of view and to prohibit industries or class of industrics and their operations and processes in the said
Eoo-sensitive fone;

NOW, THEREFORE, , in exercise of the powers confemred by sub-section (1) clause (v) and clanse (xiv) of
sub-section (2) and sub-section {3) of Section 3 of the Environment (Protection) Act, 1986 (29 of 1986) read with sub-
rule (3) of rule 5 of the Environment (Protection) Rules, 1986, the Central Govemnment hereby notify 1 kilometer o
18.16 kilometers from the boundary of the Mahananda Wildlifc Sanctuary in Darjecling . Kalimpong and Jalpaiguri
District in the State of West Bengal as the Eco-sensitive Zone (hereafter in this notification referred to as Eco-
sensitive zone) details of which are as under, namely:-

1. Extent and boundaries of Eco-Sensitive Zone-

(1) The Eco-sensitive Zone is extends from 1 kilometer to 18.16 kilometers around the boundary of
Mahananda Wildlife Sanctuary and the area of the Eco-sensitive Zone is approximately 33886 square
kilometer.

(2} The boundary description of the Eco Semsitive Fone of Mahananda Wildlife Sanctuary is appcnded as
Annexure-1.

(3) The Maps of the Eco-sensitive Zone around Mahananda Wildlife Sancmary and Geo- coordinates of the

important way points is appended as Anmexure- II A, Annexure I1 B Annexure II C and
Annexure IT D,

(4) Geo Coordinates on the boundary of Mazhapanda Wildlife Sanciuary and its Eco-sensitive zone are
appended at Annexure -IT1

(5) The list of areas falling (Villages, Tea Gardens, Forests) under the Eco-sensitive Zone is appended as
Annexure-TV.

2, Zonal Master Plan for Eco-Sensitive Zone-

(1) The State Government shall, for the purposes of the Eco-sensitive Zone prepare a Zonal Master Plan within a
period of two years from the date of publication of this notification in the Official Gazette, in consuftation
with local people and adhering to the stipulations given in this notification for approval of the mmpeirn!
authority in the State GovernmenL 7

(2} The Zonal Maﬁ;u:t?hnEmﬂ]BEmmnvcznmshathepmpmtdhyﬂESmthnwmmntmmﬁ 1
as is specified in this notification and also in consonance with the relevant Central and Statg- amjﬁhe
gaidelines issued by the Central Government, if any. 'C' *

%
(3} The Zonal "-'Easter Flan shall be p:n:pamd in r:ur:su]r.anun with Ehe t-’n[lnwmg Depaq'lqﬁ& & the .S’l:aﬁe {" ’-;r O
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()

(5)

(6)

(N

(8)
)

(i)  Forest;
(it) Revenue;
(id)  Agriculnre;

(iw)  Panchayati Raj and Rural Development;

(v)  Irigation and Flood Control;

(vi) Tousism;

(vit) Municipal and Urban Development;

(wiii} Public Works Department and Highway;

{ix]) 'West Bengal State Pollution Conirol Board,

(x) Enwvironment;

(xi) Represemtatives from Association of Tea Gardens, Railways, Defense, NHPC and Indian Oil
Corporation.

The Zonal Master Plan shall not impose any restriction on the approved existing land wse, infrastructure and

activities, unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all
infrastractare and activities to be more efficient and eco-friendly.

The Fonal Master Man shall provide for restoration of denuded areas, conservation of existing water bodses,
management of catchment arcas, watershed management, groundwater management, soil and moisture
conservation, needs of local commanity and such other aspects of the ecology and environment that need
attention.

The Zonal Master Plan shall demarcate all the existing worshipping places, villages and wrban settfements,
types and kinds of forests, agricultural areas, green area, such as, parks, horticultural areas, orchards, lakes
and other water bodies with supporting maps giving details of existing and proposed land use features.

The Fonal Master Plan shall regulate development in Eco-sensitive Zone and adhere to prohibited and
regulated activities listed in the Table in paragraph 4 and also ensure and promote eco-friendly development
for security of local communities™ ivelihood

The Fonal Master Plan shall be co-terminus with the Regional Development Plan.

The Zonal Master Plan so approved shall be the reference document for the Monitoring Commitiee for
carrving out its functions of monitoring in accordance with the provisions of this notification.

{10) Pending preparation and approval of the Zomal Master Plan, any new developmental activities shall be

3.

(1)

govemned by provisions specified at paragraph 6 of sub-para (1) and (2).
Measuares to be taken by the State Government. - The State Government shall take the following measures
for giving effect to the provisions of this notification, ramely:-

Land wse.— (a) Forests, hosticulture areas, agricultural areas, parks and open spaces earmariked for
recreationzl purposes in the Eco-sensitive Zone shall not be wsed or converied into areas for commercial or
residential or industrial activities:

Provided that the conversion of agricultural and other lands, for the purposes other than that specified
at part (a) above, within the Eco-sensitive Zone may be permitted on the recommendation of the Monitoring
Committee, and with the prior approval of the competent authority under Regional Town Planning Act and
other rubes and regulations of the Central Government or the State Govemnment as applicable and vide
provisions of this notification, to meet the residential needs of the local residents and for activities such as-

(1) widening and strengthening of existing roads and construction of new roads,
{ii) coastruction and renovation of infrastrocture and civic amenities;
(i) small scale industries not causing pollution;

{iv) cottage industries including village industries; convenience stores and local amentuefsligmln{}\\

goo-tourism including home stay; and 3 A
{(v) promoted activities given in paragraph 4 / K

Fmvxicdﬂmherlhazmuscnfmballandshaﬂbepammeﬁfﬂrmﬁaual Iﬁﬂ""
devdumlanhwham:huﬁ&:prmappmwﬁnf&:wmpmlmﬁmﬂywdaﬂguﬁﬂfﬂwf

Act and other rules and regulations of the State Government and without compliance- ufﬂfb: pmvmmg]ﬁ e
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article 244 of the Constitution or the law for the time being in force, inchuding the Scheduled Tribes and
(Other Traditional Forest Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be
corrected by the State Government, after obtaining the views of Monitoring Committes, once in each case
and the comection of said error shall be intimated to the Central Government in the Ministry of Environment,
Forest and Climate Change:

Provided also that the comection of error shall pot include change of land use in any case except as
provided under this sub-paragraph;
(b) efforts shall be made to reforest the unused or unproductive agricaftural areas with afforestation and
habitat restoration activities.

{2) Natural water bodies.-The catchment arcas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorperated in the Fonal Master Plan and the guidelines shall be
drawn up by the State Government in such a manner as to prohibit development activities at or near these
areas which are detrimental to such areas.

(3) Tourism or eco-tourism.- (2) All new eco-tourism activities or expansion of existing lourism activities
within the Eco-sensitive Zone shall be as per the Tourism Master Plan for the Eco-sensitive Zone;

{(b) the Tourism Master Plan shall be prepared by the State Department of Tourism in consultation with the
State Departments of Environment and Forests;

(c) the Tourism Master Plan shall form a component of the Zonal Master Plan;

{d) the Tourism Master Plan shall be drawn based on the study of camrying capacity of the Eco-sensitive
Lone,
(e) the activities of eco-tourism shall be regulated as under, namely:-

(i) mew construction of hotels and resorts shall mot be allowed within one kilometre from the
boundary of the protected area or upto the extent of the Eco-sensitive Zone, whichever is nearer;

Provided that beyond the distance of one kilometer from the boundary of the protected area till the
extent of the Eco-sensitive Fone, the establishment of new hotels and resorts shall be albowed
only in pre-defined and designated areas for eco-tourism facilities as per Tourism Master Plan;

(ii} all new tourism activities or expansion of existing tourism activities within the Eco-sensitive
Tone shall be in accordance with the guidelines issued by the Central Gowvemment and the eco-
tourism guidelines issued by the National Tiger Conservation Authority (as amended from time
o time) with emphasis en eco-tourism, eco-cducation and eco-development;

(iit) until the Zonal Master Plan is approved, development for tourism and expansion of existing
tourism activities shall be permitted by the concerned regulatory autherities based on the actual
site specific scrutiny and recommendation of the Monitoring Committee and no new hotel, resort
wor commercial establishment construction shall be permitted within Eco-sensitive Zone area,

(4) Natoral heritage.- All sites of valuable natural heritage in the Eco-sensitive Zone, such as the gene pool
reserve areas, rock formeations, waterfalls, springs, gorges, groves, caves, points, walks, rides, cliffs, etc. shall
be identified and a heritage conservation plan shall be drawn up for their preservation and conservation as a
part of the Zonal Master Plan,

{5) Man-made heritage sites.- Buildings, stractures, artefacts, areas and precincts of historical, architectural,
aesthetic, and cultural significance shall be identified in the Eoo-sensitive fone and heritage conservation
plan for their conservation shall be prepared as part of the Zonal Master Plan.

{6) Noise pollution. - Prevention and control of noise pollution in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Noise Pollution (Regufation and Control) Rules, 2000 and its
amendments.

(T} Air pollution.- Prevention and control of air pollution in the Eco-sensitive Zone shall be carried out in
accordance with the provisions of the Air (Preveniion and Control of Pollution) Act, lQS] {14 afi?ﬂi} anid
Environment {Pratection) Act, 1986 and the rules made there under these Acts. / —— >

i

(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shalF §¢'in a@ﬁd@fx’wﬂh v
the provistons of the Water (Prevention and Control of Polluion) Act, 1974 [15 of I9% and’ En
(Protection) Act, 1986 and the mles made there under these Acts. [ {f C’ &

(%) Solid wastes.- Disposal and Management of solid wastes shall be as under:-
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{a) the solid waste disposal and management in the Eco-sensitive Zone shall be carried out in accordance
with the Solid Waste Management Rules, 2016, published by the Government of India in the Ministry
of Environment, Forest and Climate Change vide notification mumber 5.0. 1357 (E), dated the 8%
April, 2016 and as amended from time to time; the inorganic material may be disposed i an
environmental acceptzble manner at site identified ouwtside the Eco-sensitive Lone;

(b} the local authorities shall draw up plans for the segregation of solid wastes into biodegradable and non-
biodegradable components;

{c) (iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(dy (iv) the inorganic material may be disposed in an environmentally acceptzble manner at siteys)
identified outside the Eco-semsitive Fone and mo bumning or incineration of solid wastes shall he
permitted in the Eco-sensitive Zone.

{10} Bio-Medical W' — Bio-Medical Waste Management shall be as under:-

{a) the Bio-Medical Waste disposal in the Eco-sensitive Zone shall be carried out in accordance with the
Bio-Medical Waste Management Rules, 2016, published by the Government of India in the Ministry of
Environment, Forest and Climate Change wide nofification number G.S.R. 343 (E), dated the
282 March, 20016;

(b} safe and Environmentally Sound Management of Bio-Medical Wastes in conformity with the existing
rules and regulations using identified technologies may be allowed within the Eco-sensitive Zone.

(11) Plastic waste management. - The plastic waste management in the Eco-sensitive Zone shall be carried out
as per the provisions of the Plastic Waste Management Rules, 2016, published by the Government of India in
the Ministry of Environment, Forest and Climate Change vide notification number G.5.R. 340(E), dated the
18% March, 2016, as amended from time to time.

(12) Constroction and demolition waste management.- The construction amd demolition waste management in
the Eco-sensitive Zone shall be carried out as per the provisions of the Construction and Demaolition Waste
Management Rules, 2016 published by the Government of India in the Ministry of Environment, Forest and
Climate Change vide notification number G.S.R. 317(E), dated the 29® March, 2016, as amended from time
o tame.

(13) E-waste.- The e - waste management in the Eco-sensitive Zone shall be carried out as per the provisions of
the E-Waste Management Rules, 2016, pablished by the Gowemment of India in the Ministry of
Environment, Forest and Climate Change, as amended from time to tims.

(14) WVehicular traffic.— The vehicular movement of traffic shall be regulated in 2 habitat friendly manner and
specific provisions in this regard shall be incorporated in the Fonal Master Plan and till such time as the
Zonal Master plan is prepared and approved by the competent authority in the State Govemment, the
Monitoring Committee shall monitor compliance of vehicular movement ander the relevant Acts and the
nules and regulations made thereunder,

(15) Vehicolar pollution.- Prevention and control of vehicular pollution shall be incompliance with applicable
laws and efforis shall be made for use of cleaner fiels,

(16) Industrial units.— (2} On or after the publication of this notification in the Official Gazetie, no new polluting
industries shall be permitted to be set up within the Eco-sensitive Zone;

(b) only non-polhuting industries shall be allowed within Eco-sensitive Lone as per the classification of
Industries in the guidelines issued by the Central Pollution Control Board in Februwary, 2016, as
amended from time to time, unless so specified in this notification, and in addition, the non-
polinting cottage industries shall be promoted.

{17y Protection of hill slopes.- The protection of hill slopes shall be as under:-
{a) the Zonal Master Plan shall indicate areas on hill slopes where no construction shall be permittad;

ib) comstruction on existing steep hill slopes or slopes with a high degree of erosion shall not hep-em'utted :

List of activities prohibited or to be regulated within Eco-sensitive Zone- ik -t ;"{ {
All activities in the Eco-Sensitive Zone shall be governed by the provisions of the Enﬂrﬁmﬂmb&u}nﬂ"ﬂlﬂ'miﬂg\
made there under including the Environmental Impact Assessment Notification, 2006 {or muﬁﬂhmﬁ/ M

and other applicable laws including the Forest (Conservation) Act, 1980 (69 of 1980, the lndai:i mstﬁct, ‘JEI—?,A
(16 of 1927), the Wildlife (Protection) Act 1972 (53 of 1972}, and amendments mads thcmln aqi !35 'Feg].l]atﬁtm s 'ﬁr' .
the manner specified in the Table below, namely:- o __-r.’._:;"'-_
A T
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TABLE
SL. Activity Description
No.
A. Prohibited Activities
L. Commercial mining, stone quarrying and | {2} All new and existing mining (minor and major minerals), stone
crushing units. quarrying and crushing units shatl be prohibited with immediate
effect except for meeting the domestic needs of booa fide local
residents including digging of earth for construction or repair of
houses within Ecoe- sensitive Zone;
{b} The mining operations shall be carried out in accordance with
the orders of the Hon'ble Supreme Court, dated the 4® Angust,
2006 in the matter of T.N. Godavarman Thirummlpad Ws. UOT
in W.P.(C) No. 202 of 1995; dated 21% April, 2014 in the matter
of Goa Foundatton Vs. UOT in W.P.(C) No.435 of 2002; and
dated the 28% April, 2023 in the matter of TN. Godavarman
Thirumalpad Vs. UOI and in W.P.(C) No.202 of 1993,
.o Setting of industries causing pollution | No new or expansion of polluting industries in the Eco-sensitive
(Water, Air, Soil, Nodise, etc.). Zone shall be permitted. Pollution prevention technologies and noise
barriers should be installed by existing industries.
1 Establishment of major hydroelectric | Prohibited.
project.
4 Use or production or processing of any | a) No hazardous waste treatment facility shall be located within the
hazardous substance hazardous waste. ESZ
by All hazardous waste generated inside the ESZ shall be taken
outside the ESZ. Mo hazardous waste generated outside the ESE
will be allowed 1o be handled, processed or treated inside the
ESZ
5. Diischarge of untreated efffuents in natural | Prohibited.
water bodies or land area.

B, Setting up of new saw mills. New or expansion of existing saw mills shall not be permitted within

the Eco-sensitive Lone,

7. Setting up of brick kilns. Prohibited.

B Use of polythene bags and plastics, Prohibited for touritsm activity. For other commencial establishment,

plastic below 50 microns will be prohibited

9. Commercial us: of firewood, Prohibited.

10, | Commercial extraction of surface and | Prohibited.

ground water.

1. | Introduction of Exotic species. Prohibited.

;| Solitasts frenfisent {a) The bio-degradable solid waste disposal and management in
the Eco-sensitive Fone shall be carried out in accordance with
the Solid Waste Management Rules, 2016, published by the
Govemment of India in the Ministry of Environment, Forest
and Climate Change vide notification number S.0. 1357 (E),
dated the 8% April, 2006; the morganic material may be
disposed in an environmentally acccpiable manmer at site
tdentified outside the Eco- sensitive Zome.

{b) Mo solid wasie generated outside the Eco Sensitive Zone will
be allowed 1o be treated! processed within the E{:I}SEBﬂ_ﬁ
Tone.
13. | Treatment of Bio-Medical waste. {a) The Bio-Medical Waste disposal in the, Eco

shall be camried out in accordance with
Mznagement, Rules, 2016 published: 'I:Q,

India in the Ministry nf&mmF@ﬁLmﬁm_

Change vide notification number G.S.R"343 (), dafed the 287 ]
March, 2016. No Bio Medical Waste ,fa:tht'_l,r Ehﬂq'-bt'
[o-:atadmﬂunmaEmSmsanchﬂm A

m@wﬂ@] % d

>

(b) All waste generated from Im—nmdlcal =.u1rts wﬁhm lhE-' }Ecm y
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sensitive Fone shall be taken outside the Eco-sensitive Zone
for treatment and disposal. No Bio-medical waste gencrated
outside the Eoop-sensitive Zone will be allowed to be handled,
processed or treated inside the Eco-semsitive Zone.

14

Treatrnent of plastic waste.

(a) The Plastic waste management in the Eco-sensitive Zome shall
be camried out as per the provisions of the Plastic Waste
Management Rules, 2016, published by the Government of
India in the MoEF&CC wide notification number G.5.R.
34NE), dated the 18% March, 2016, as amended from time fo
time. Additional site-specific restrictions may be prescribed in
the Fomal Master Plan. No plastic waste treatment facility
should be located inside the Eco-sensitive Zone.

{b) All plastic waste generated inside the Eco-sensitive Zone shall
be taken cutside the Eco-sensitive Zone . No plastic waste
generated outside the Eco-sensitive Zone will be alkowed o be
handled, processed or treated inside the Eco-semsitive Zone |

I5.

Treatment of E-waste.

{a) The e~waste management in the Eco-sensitive Fone shall be
cammied out as per the provisions of the e-waste Management
Rules, 2016, published by the Government of India in the
Ministry of Environment, Forest amd Climate Change, as
amendad from time fo time. Specifications and additional site-
specific restrictsons mawy be prescribed in the Zonal Master
Plan. No e-waste treatment facility should be located inside the
Ecop-sensitive Zone.

{b) All e-waste gencrated inside the Eco-sensitive Zone shall be
taken outside the Eco-sensitive Zone . No e-waste generated
outside the Eco-sensitive Zone will be allowed to be handled,
processed or treatad inside the Eco-sensitive Zone.

B. Regulated Activities

16.

Commercial establishment of hotels and
resorts.

Mo mew commercial hotels and resorts shall be permitted within one
kilometer of the boundary of the Protected Area or upto the extent of
Eco-sensitive zone, whichever is nearer, except for small terporary
structares for Eco-tourism activities:

Provided that, beyond one kilometer from the boundary of the
protected Area or upto the extent of Eco-sensitive Zone whichever is
nearer, all new tourist activities or expansion of existing activities
shall be in conformity with the Tourism Master Plan and guidelines
as applicable.

FT.

Constraction activities.

{a) Mew commercial construction of any kind shall not be permitted
within one kilometer from the boundary of the Protected Area or
upto extent of the Eco-sensitive Zone whichever is nearer:
Provided that, local people shall be permitted to undertake
construcition in their land for their use incloding the activities
listed in sub-paragraph {1) of paragraph 3 as per building bye-
laws to meet the residential neads of the local residents:
Provided that the comstruction activity related to small scale
industries not causing pollution shall be regulated and kept at the
minimuam, with the pror permission from the competent
authority as per applicable rules and regulations, if any.

(b} Beyond one kilometer it shall be regulated as per the Zonal
Master Plan.

18.

Small scale non-polluting industries.

on-polluting industries as per classification of industries issued by
the Central Pollution Control Board in February, 2016, as amended

from time to time, and mon-hazandows, snnll-_sm];and‘scm_

industry, agriculiare, floriculture, humcuﬁnn: o'
preducing products from indigenous ﬁn
Fione shall be permitted.

"'—'E

19,

Felling of trees.

{a) Thcrcsha]lhemfﬁllmﬂ;u-fmmﬂ:; Fﬁmrnmnquuﬁ' ]

revenue or private lands without ,prmr= qﬂﬂqﬁsm af dic
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competent authority in the State Government.

(b} The felling of trees shall be regulated in accordance with the
provisions of the concerned Central or State Act and the rules
made there under.

20, | Collection of Forest Produce or Mon- | Regnlated under applicable laws.
Timber Forest Produce.
21. | Erection of electrical and communication | Regulated under applicable laws of underground cabling may be
towers and laying of cables and other | promoted.
infrastructures.
22, | Infrastructure including civic amenities. Taking measures of mitigation, as per applicable laws, rules and
regulation and available guidelines.
3. | Widening and strengthening of existing | Taking measures of mitigation with proper Environment Impact
roads and constrizction of new roads. Assessment, as per applicable laws, moles and regulation and
available puidelines.
2. | Undertzking other activities related to | Regulated as per the applicable laws.
tourism like owver flying owver the Eco-
sensitive Fone area by hot air balloon,
helicopter, drones, Microlites, stc.
25. | Protection of Hill Slopes and river banks. | Regulated as per the applicable laws.
26. | Mowvement of vehicular traffic at night. Regulated as per applicable laws.
27. | Ongoing agriculure and hosticufture | Permitted as per the applicable kaws for use of locals.
practices by local communities along with
dairies, dairy farming, aguaculture and
fisheries.
28_. | Establishment of large-scale commercial | Regulated as per applicable laws except for meeting local needs.
livestock and poultry farms by firms,
corporale and companies.
29, | Open Well, Bore Well, etc. for agricufture | Regulated and the activity should be strictly monitored by the
or other usage. approgriate authority.
30. | Discharge of treated waste water/effluents | The discharge of treated waste water or effluents shall be avoided to
in natural water bodies or land area enter into the water bodies and efforts shall be made for recycle and
reuse of ireated waste water. Otherwise, the discharge of treated
waste water'efflaent shall be regulated as per the applicable laws.
31. Eco-tourism. Regulated as per the applicable laws.
32. | Commercial Sign boards and hoardings. | Regulated as per the applicable laws.
C. Promoted Activities
33. | Rain water harvesting. Shall be actively promoted.
34. | Orpganic farming. Shall be actively promoted.
35 | Adoption of green technology for all Shall be actively promoted.
activities,
26. | Cottage industries inclueding village Shall be actively promoted.
artisans, efc.
37. | Use of renewable energy and fuels. Bio-gas, solar light etc. shall be actively promoted.
38. | Agro-Forestry. Shall be actively promoted.
39. | Plantation of Horticulture and Herbals. Shall be actively promoted.
40. | Use of eco-fricndly transport. Shall be actively promoted.
41. | 8kill Development. Shall be actively promoted.
42, | Restoration of Degraded Land/ Forests/ Shall be actively promoted.
Hahitas.
43. | Environmental Awareness. Shall be actively promoted.
44, | Sustainable Forest Management Shall be actively promoted.
Activities.
5. Monitoring Committee for Monitoring the Eco-Sensitive Zone Notification- P

For effective monitoring of the provisions of this notification under sub-section

(E} :
Environment (Protection) Act, 1986, the Central Government hereby constitutes a Monitoring %ﬁdﬁ‘” a
of the following, namely:- Vi
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S.No. iConstitnent of the Monitoring Committes Designation
(1) Concerned District Collector ex-aificio, Chairman;
A representative of Non-governmental Organization working
(in) the field of wildlife conservation (incleding heritage Member;
conservation) to be nominated by the State Government for time
to time every three years
(i} An expert in the area of ecology from reputed Institation or Member;
University o be nominated by the State Government from Lime to
time every three vears.
(iv) An expert in Biodiversity to be nominated by the State Member;
Government from time to time every thees years.
{v) A representative from State Public Works Deparntment ex-afficio, Member;
(v} A representative from State Pollution Control Board ex-officio, Member;
{wid) Concemed Divisional Forest Officer ex-afficio, Member-Secretary.

6. Functions of the Monitoring Committee —

(1)

(3)

(4

(3

(6)

The Monitoring Committee shall, based on the actual site-specific conditions scrutinise, the activities covered
in the Schedule to the notification of the Government of India in the erstwhile Ministry of Environment and
Forest, vide number 5.0. 1533 (E), dated the 14th Sepiember, 2006, and are falling in the Eco-sensitive Zone,
except for the prohibited activitics as specified in the Table under paragraph 4 thereof, and referred to the
Central Government in the Ministry of Environment, Forest and Climate Change or the State Environment
Impact Assessment Authority, as the case maybe, for prior environmental clearances under the provissons of
the said notification.

The activities not covered in the Schedule to the mnotification of the Government of India in the erstwhile
Ministry of Environment and Forests vide number 5.0. 1533 (E), dated the 14th September, 2006 and falling
in the Eco-sensitive Fone, except for the prohibited activities as specified in the Table under paragraph 4
thereof, shall be scrutinised by the Monitoring Committes based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

The Member-Secretary of the Monitoring Commities or the concerned Collector or the concemed Deputy
Conservator of Forests shall be competent to file complaint under section 19 of the Environment (Protection))
Act, 1986 against any person who contravenes the provisions of this notification.

The Monitoring Committee may invile representative or expert from concemned Depaniment, representative
from industry associations or concerned stzkeholders to assist in its deliberations depending on the
requirements on case to case hasis.

The Monitoring Committee shall submit the annual action taken report of its activities for the period up to the
31st March of every vear by the 30th June of that year to the Chief Wildlife Warden of the State in pro-forma
specified in Annexare-V, appended to this potification.

The Central Government may give such directions in writing, as it deems fit, to the Monitoring Committes for
effective discharge of its functions.

7. Additional Measures: The Central Government and State Government may specify additional measures, if any,
for giving effect to provisions of this notification,

8. Supreme Court, ete. orders. The provisions of this notification shall be subject to the orders, if any passed or to
be passed by the Hon’ble Supreme Court of India or High Court or the National Green Tribunal.

[F. No. 25/36/2016/ESZ-RE]
Dr. S. KERKETTA, Scientist ‘G
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Annexure I

BOUNDARY DESCRIPTION OF ECO-SENSITIVE ZONE OF MAHANANDA WILDLIFE SANCTUARY

In the Northern Side, the ESZ has a common boundary with Kurscong forest division blocks like Babakhola
forest, Mahaldiram forest, Bara Sittong Khasmahal, Longku Khasmahal, Rolak Khasmahal, Lizziepur and Makaibari
Tea garden.

The Western Boundary, the ESZ is moving along the Pankabhari road to a certain extent having boundary with
Makaibari Tea Garden, Patong Tea Garden, Manjhua Forest, Eastern Boudary of Mechi River, Suraj Barer Chat, Sirsia
Tea Garden, Merry view Tea Garden, Sanyasi Thaner Chat, part of Bengdubi Military Station, Balason River, Fulbari
Chat, Paten Jarer Chat, then ESZ mans along the Maneckshaw Marg and Bikas Road and merges with the 1 km
minimum ESZ line from the Mahananda PA till it cuts NH 55. Then it moves along Panchanoi river and boundary of
Mohurgong-Gulma Tea Garden on the eastern side.

The Demarcated Southern Boundary of ESZ merges with 1 km minimum ESZ line from Mahananda PA
sharing boundary with Toribari-Pulman read. After reaching Bengal Safari the boundary of ESZ tums downward to 70
meters north of Sevoke road and Sevoke Military Station Further it runs sowthward constitating the Forest of
Baikunthapur like Sarugarah, Dabgram, Ambari, Belacoba Ranges till 300 meters north of Gajeldoba road finally
meeting Peint E (N26% 47" S4.38"E88° 32° 02.167).

The Eastern Boundary of ESZ runs from Point E (N26° 47" 5438"E88° 32" 0L16™) to 300 meters

eastward to the of Eastern Boundary of Teesta river bed sharing boundary with Washabari tea garden, Mongpong
Forest, Gulling Forest of Kalimpong forest division and Yang Khasmahal.

DETAILED DESCRIPTION OF THE BOUNDARY OF THE ECO SENSITIVE ZONE OF MAHANANDA
WILDLIFE SANCTUARY ALONG WITH IMPORTANT GEO COORDINATE REFEREMCES

EXTENT DESCRIPTION

NORTHERN From point I[(N26* 58° 02,987 ES88° 26" 14.62™ ), ESZ boundary moves in western direction
cutting across the Teesta river channel to the point N26% 57" 46.41"EBS® 15 20.83™; Further it
moves along the ridge in the south western direction between the Kandung Forest busty and
Lonkn khasmahal to the point N26° 57" 15.85"E88° 25" 17.56"; Further it moves in south
western direction up to the point N26° 56" 31.08"ES8% 25" 15,157 . Then the boundary mowves
in western direction cutting across selphu-6th mile road up fo the point N26% 56° 17.37T"E88°
24" 26.18" Further it moves in south western direction up to the point M26° 55°03.23"E88"
237 34.26". Then moving along the ridge parallel 1o the Latpanchor forest approximately at a
distance of 1 km from it to the point M26° 54” 26.31"E88° 22” 39.37" Then further in western
direction cutting Simringtea garden to the point M26° 53 36,61 ES8° 21 12.66.Then further in
south western direction cutfing across Gitingy Tea Garden up to the point MN26° 52°
JOLIETESS® 20 52.36.Then moves dowm the hill to the point N26° 51'54.62"ES8* 20°
57.54".Then moves in westemn direction up to the point N26° 517 45.757ES8® 20°
44 %6™ Further down south towards Murbang Tea Garden up to the point N26° 50" 39.61"ES8®
21" 0876 Then towards western side to the point W26° 50" 27 48"ESE" 20" 33.30", Then
farther towards western side to the point N26™ 50° 31.22"ERS “20" 23.08".Then towards
northemn direction towards the point M26= 30" 33.637E&E® 20" 20096 . Then towards eastern
side up to the point W26° 50° 34.16"E80° 20° 22.57". Then further north to this peint N26°
507 38.09"E8E°® 20° 19.51™. Then fuarther north to the point N26° 50° 41.01"ES8° 207 17.09™.
Then towards north west direction to the point M26° 50° 33.7T"E88° 19" 51.44”. Then further
north west to point N26° 50° 59. 31" ES3° 19" 25.87". To the western side up to the point
MN26° 507 57.29"ER&° 19° 19.21".Then moving in western direction along the road up to the
point N26° 50" 56 .01"E88° 19" 17.78". Then moving along the road further north up to the
point N26° 50" 56.04"E88° 19" 14.34" Further in western direction up to the point N26° 50"
40.307E88° 18" 47.90".Then further morth uwp to the point N16° 507 44.86°NE8° 18
46257 Then farther west up to the point N26° 50° 47.58"E88° 18" 28.75".Then further 1o the
west to the point N26° 507 44.147E88° 18" 18.32". Then further to the north to the- pamhlﬁ“

point N26° 50° 36.10"E88°18" 06.76". Then further south to the point N26 gﬁa.ss?m

50°44.97°ES8° 18" 17.18". Then further west to the point N26° 507 4. 8¢"E3t~_l§l
12.50".Then further south west to the point N26° S0° 38.99"E88® 18" 10.05™ which is, [/
approximately at the distance of 30 meters from Subash Ghising marg, Theh, to the porthagt ],
Kurseong-Matigara road to the point N26° 50" 39_827ER8°18” 09.32” Tbﬁ&rﬂ:w&mﬂm- ?

18" 0830 Then to the west to the point N26% 50 33.83 EER®18707. "-'-i"ThJ:n 'ﬁ]l]: nnn'h it
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Kurseong-Matigara road to the point M267 50" 36.81"ES8° 18" (M.78".Then to firrther north
west along the Kurseong-Matigara road fo the point N26% 507 36.33"ES8° 18" 00.1 T . Further
it moves along the Kurscong-Matigara highway up fo the point N26° 30° 32.76"E88° 18"
01.64".Then further movement in the oorthern direction up to the Point JIN26" 507
36.46"E8E° 17" 53.71")

WESTERN

From Point J { N26° 50° 36.46" E88° 17" 53.72"), further western side till the point N26°
50° 36.66"EBE™ 16" 32.757, then further west to point N26™ 50° 22.59"ESE"™ 16" 11.02%, 1o
south west direction up to the peint M26° 49° 59.297E88° 15" 50.17", then towards western
side to the point N26°49" 58.66"ERR® 15" 52.94™.To slight north west direction up to the point
N26°50° 01.73"E88° 15" 4487 along the road. Then down southern side up to the podnt
M26° 49" 46.76"ESE" 15" 41.88", and further south to point N26* 40" 42 41"EBS* | 5" 36.62".
To the point N26° 49' 36.38EB8° 15" 27.86". Further south up to the point N26% 49°
31.03"E88" 15" 27.47". Then to the point N26° 49° 32.27°E85° 15" 22.04™, Then along the
road to the point W26 49" 36.12"E&R® 15° 20.72". Then to western side along the road to the
point W26% 49" 34 03"ES8® 15" 11.61". Then in south eastern side to the point N26% 49°
M0 25"ES8° 14" S0.83™. Along the upland to the point N26° 48" 53.46™ ES8® 14" 54.09", To
the: point N26° 48 40.57"ES8® 15° 04.33", To further south wp to point N26° 48" 16.93"ERE®
15 05.52". And then to the point N26° 48" 15.64"ES8° 15" 16.73". Till the Point K [N26°
48°02.59”ES8"® 15” 11.02"]. From point K, along the road to the point N26° 48° 05.77"E88°
15" 25.417. To the point M26° 48° 00.41"ES8° 15" 40.88". Along the road 1o the point M26°
48" 02.58"ESRR” 16" 14.55™. Further to the point N26° 48" 21.30”E8E® 156" 34.51".To the point
M26° 487 22.20"ES8° 16" 2031, then to the point N26% 48" 24 43"E88° 16" 23.8”. To the
point N26° 48" 31 .84"ES8° 16" 25.61™ where the boundary meets a stream. Then along the
gtream to the point N26° 48" 31.02"E8E® 16" 30.897. further along the stream to the point
N267 48" 29 44"ERE” 16 13,357 and along the stream to the point N26° 48" 29.53"E&E" 16"
36.46", further along the stream 1o the point N26° 48" 23.87"EBE® 16" 39.67", To the point
where the stream meets the road over the bridge at W26° 48" 24 04"EBB® 16" 43.867. And then
along the road to the point N26% 48" 23.24"EER® 17" 8.677. further to Point L [N 26° 47

47.19"EBB® 16" 57.92" | excloding Garidhura bazar and surmounding area to the podnt W26 {

47" 54 2"ESR® 16° 29087, then along the tea garden division road to the point N26° 47°
41 247EBES 15 53.68" then to the poind W26 47" 41.047E88 215" 12,557 dll it meets the
Balason river, then across the Balason river to the N26° 477 32.217ES8° 14" 37.81".Then
along the road to the point N26° 477 15.00"EE8* 14" 33.46™ near Panighatta 4 number gate,
then along the road in front of Lorcto high school Panighatta in westemn direction to the point
N26° 47" 04 497ER8° 13" 37.53" . Then along the road in western direction to the point 26° 477
07.00"ES8® 13" 28.05".Then further along the path to the point 26° 46 58.30"E88~ 13°
13.52", .and firther west along the existing path o the point N26° 46° 43.62"E88* 127
53.92".From here, it moves in northern direction along the eastern boundary of the manjha
river to the point N26% 47" 05.65"E88> 12° 37.98". Then cutting across the river on its
western boundary to the point MN26° 47" (9.87"ERE® 12" 29.40™, and further moving north to
the point W26° 47" 17.24"ESS° 12” 26.34" then cutting across the Tea estate road o the podnt
N6* 47" 17.87°E88° 12" 24.39”, Then ESZ moves in north western direction to the point
N26* 4T' 34 91"EB8° 11" 56.55"coveringLohagar Forest. Then it moves in south western
direction to the point N26% 27" 19.14"E88% 11" 4323 Further it moves in south western
direction cutting Lohagar tea estate road till Point MIN26% 47°05.61"ES8® 11" 22.97"].Then
ESZ line moves along the western boundary of Lohagar forest and eastern boundary of Mechi
river in the southern direction to the point N26 45" 50.89"E88” 11" 36.82". Then further
down along the eastern boundary of Mechi river up to the point N26% 457 03 437E88° 11"
38427 Then further in sonthemn direction along the western boandary of Mechi forest and
eastern boundary of Mechi river to the point N26° 44" 19.63"ESE" 11" 29.50™.Then further

south along the eastern boundary of Mechi river to the point N26° 43" 42.7T"E88” 11" |

22.16" Then further south up to the point N26° 43° 21.787E88° 10° 59.93" Furthies
south near to the International boundary in the Mechi river up to the Pajnt

43°03.87"ES8° 10° 48.45"].Then moving Eastern direction up to theé -pi 683" 1
05.47°E88° 11° 06.97".Then further north up to the point N26° 4372046 E8SS. Th[

06.76".Then mowving Eastern direction up to the point MN26° ﬁ“%f -;?_} B'j'_"'}-l ;

21.51" Further moving in south castern direction to the point N26° [43° |7.237EBS= 11°
30437, Then further moving in castern direction to the point N26° -ﬂ-i iﬁ.{@E}Eﬁ“li—’

39,61 Further moving approximately 420 meters in northern direction up i[:_l- W‘
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43" 32.16"ES&° 11" 37.84" . Then to north eastern direction to the point N26% 43" 34.97T°E85°
L1* 40.28”, further northern direction to the point N26° 43" 48.107E88° 11" 38.75"then
towards north eastern direction to the point N26° 43° 48.73"E88° 11° 39.63", then further
northern direction to the point N26° 437 52.827E88° 11° 36,847 then further towards eastern
direction to the point N26° 43" 52.13"E88° 11° 46357 then further towards south eastern
direction to the point N26° 43° 50.74"E88° 11 49.12", then moving in eastern direction to the
point N26° 43° 51.09"E88° 12° (4.48",then further towards northem direction up to the point
M26° 44° 01.61"ES8® 11" 58.52"fthen further to the point N26° 44" 03.03"ER8°® 11°
59.97" then moving in eastern direction to the point N26° 44’ 06.42"E88® 127 13.05",then
further north to the point N26° 44° 11.48"ES8® 12° 12.90™, then further to the east up fo the
point N26° 44” 11.87°E88° 12° 37.54" then moving farther north crossing Kolabari primary
school to the point N26° 44° 23.647EB8® 12" 36.49” then further north along the eastern
boundary of Mechi forest to the point N26° 44° 53.51"E88* 12" 40.40",then further moving
from tea garden road to near the western boundary of Panighatta road to the point N26° 44°
ST.647ES8° 13" 41.407 then further in morth eastern direction op to the point N26° 45°
01.72"E&E° 13" 46.72" then farther north along the tea garden road up to the point N26° 43
05.22"E88° 137 42.72", then towards eastern direction near the Belgachi high school to the
point N26° 45 10_24"E88° 13" 47.18", then towards northern direction up to the point N26°
45" 11.36"ES8° 11" 4581, further moving in eastern direction to the point N26° 45
17.147ES8" 13" 51.877, then farther moving morth fo the point N26° 45" 19.85"E88° 13°
52447, further in eastern direction to the point N26° 43" 19.907E88" 13" 55587, further
maving in southern direction &l it cuts Panighatta main road to the peint O [N26° 45°
12.9T"E88° 13" 56.39"], then moving along the Panighatia road in castern direction before
Kadma bridge up to the point N26° 45" 21.26"ES8” 14” 19.56", then furiher moving in
southern direction along the western boundary of Kadma river up to the point N26° 25°
LOCT9"ESS® 147 14.09", then further along the western boundary of river up to the point M26°
45" D668"ESSS 14" 18,047, then further in southern to the point N26% 44" 54.607E88° 14
1947, then further in south eastern direction to the point W26~ 44" 47 48"E88° 14" 28.63",
then farther to the point N26°% 44" 46 23"ESR" 14° 28.767, then further along the boundary of
river in the south westemn direction up to the point N26° 44° 43.37"ES8° 14" 24.417, further to
south eastern direction to the point M26° 44" 39.597E88° 14" 27.76", then further south to the
point N26° 44” 33.70"ES8 14” 27.92", further in south eastern direction to the point N26° 44°
32.867ES8° 14" 30.69™, further down south Gill point N26° 447 15.68™ EBS® 14" 36.65", then
towards eastern direction to the point N26° 44" 21.13"ES8° 14" 42.06™, then further south to
the point N26° 44 12.32"E88° 14" 45.22", then ESZ line moves in southem direction till
point N26° 44" 03.76"E88° 14" 46.15”, then moving south eastern direction to the point N26°
44" 02.5T'ERE® 14" 49.16™, then moves in southern direction to the point N26% 43°
S6.5T'ES8° 14" 46.88", then moves south w0 the point N26° 43" 52.71"E88" 14" 47.67",
further it moves in south eastern direction o the point N26 43" 51.067ESS® 14" 43.64, then it
moves south to the point N26° 43° 32.217E88° 14 48.94", further movement in southern
direction to the point N26° 43* 22, 14"E83° 14" 53.74", then it moves down south till the pomt
WN26° 43 19.25"ER8° 14" 5587, then it moves in southern direction to the point N26° 43°
12.91"ER8° 14" 59.84™, then to south western direction to the point W26 43"10.53"ESE” 14
57.247, further to the south fo the point W26 43° 08.81"E88" 14" 58.44", then towards castern
direction to the point N26° 43" 11.847E88 °15° 04.267, further in south castern direction to the
point N26° 43' 06.68"E88° 15" 13.117, then to north eastern direction to the point N26% 43"
17.83"E88° 15" 17807, then in south eastern direction to the point M26° 43" 12.43"ER8” 15
36,677, further south to the point N26° 42° 51 41"E88° 15" 35.98", further towards castern
direction up to the point N26° 42° 50.77" E88° 15° 27.36", further moving south to the point
M26° 42 36.697ERE° 15" 32.37", then in eastern direction to the point N26 42° 37.96"ESS®
15" 34.30™, further movement in southern direction op to the point M26° 42" 29 9]"ERR™ 15
40.067, further in eastern direction to the point N26% 42 30.01"E88° 15° 42.95", then towards_ |
south western direction to the point M26° 427 28.14"E88" 15" 42.68", then in Y
direction to the point N26° 42" 23 40"ES8" 15 46.47", further in eastern dire¢tipn th
N26° 42' 23.727ES8°® 15" 48.08", then to south eastern direction to phef N
23.54"E88° 15" 48.61", further in south westemn direction to the point
15" 48.50", further in eastern direction to the point N26°42" 22 327ERS
south western direction to the point N26° 43" [9.67"EEE® 15" 46,
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direction to the point N26° 427 12.92"ES8° 15" 49.79", then towards western direction to the
point N26® 42" [1.68"E88° 15" 48.17" , then movement in southern direction to the point
M26° 42° OB.20"ESR® 15" 50277, further to south western direction to the point N26° 42°

05.107ES8° 15° 47.59", then in southern direction to the point N26° 417 58.197ES8° 15 |

51.84", further in south eastern direction to the point P [N26° 41°54.96"EB8° 15" 57.52" |,
then it moves in eastern direction to tfhe point N26° 42" 08.60"ES8° 16" $4.13, further in
south eastern direction to the point N26% 417 44.52"ER8> 17° 07.99", then it moves in eastern
direction to the point N26° 41” 46.94”E88° 17° 11.637, further moves in southemn direction il
the point N26° 41" 41.25"E8B® LT 12.17", which is approximately at a distance of 40 meters
north of Asian Highway-02. The boundary moves from here in eastern direction parallel to
Assizn highway to the point N26° 41° 41.13"E88° 17" 16.707, further in northem direction to
the point M26° 41" 45.86"ES8® 17" 15.02", further to the nosth to the point M26° 41°
S0.48"ERE® 17" 11.857, then it moves in north eastern direction to the point N26® 41°
SE.51TERS® 17" 12.82", further it moves in eastern direction to the point M36° 42° 07.T7"ES8*
17" 24 48", further it mowves in north western direction to the point N2567 427 200667ES8> 177
[6.917, from here it moves in western direction to the point 267 427 25 357EBR® 17" 43.97™,
frther it moves in morthern direction to the point N26° 43° 21.73"E8B® 17" 51647, then it
moves slightly in north western direction to the point N26° 43" 48.83"ERE® IT" 34.14%,
further it moves in eastern direction cutting Bagdogra-Panighata main road to the point N26°
43" 53.83"ES88° 17" 54.607, further to the south till the point N26° 43" 49 50"EEE® 17" 54.697,
further it moves along the main road and then along the tea garden road in castern direction to
the point W26° 43 54 44"E&R™ 18" 47.23", further it moves in eastern direction till the point
QIN26° 43° 53.T0"ES8" 19" 18.93™ |.Further it moves in northen direction to the point N26°
44" 13.T1"ES8* 19" 07.77", then it moves farther in north eastern direction cutting across
Tarabarir chhat to the point N6 44° 37.50"E88" 19" 0985, further it moves in northern
direction to a point N26° 45" 35.62"E88° 18" 19.24", which is approximately af a distance of
130 meters from the western boundary of Batason river, further it mowes in eastern direction
cuiting across Baunibhitar chhat and to the point N26° 45 53.75"ES88° 18” 50.21™ which is at
the castern boundary of Balason river. Further it mowves in northemn direction o the point
N26° 46" 16.367ES8° 18" 01.58”, farther across the river bed and tea garden bushes to the
point M26° 46° 30.22"E88° 18" 07.76", then across another stream fo the point MN26° 46
37.55"EBE® 18" 21.28%, 1o the point N26° 46" 4539"ESR* 18" 22.61™, then along the road to
the point M26° 46' 45.367E88° 18" 23.68”, further castern side along the road to the point
N6 46" 42.06"ES8* 18" 28.29", and farther east to the point along the point N26% 44
42 28"ERE"® 18" 39.47", across a small stream to the point N26° 46" 44.77"ESE" 18" 41.90”,
then along the stream towards northern direction to the pomt N26° 4§° 472097E8E® 18
37.32", further along the stream to the point N26% 46° 57.82"ESE® IR 32.69", further along
the stream to the point M26° 47° 11.66"E88> 18° 27.567, then further north through a kacha
path to a point N26° 47" 24 25"ES8° 18" 24.82", then along the kacha path to the point W26
47" 41 B5"ERE® 18" 36.26™ then further eastem side till the path meets Matigara-Kurseong
road to the point N36° 47" 43.057ES8° 18" 43,57, then along the Matigara-Kurseong rod till
the point N26° 47° 44.14"ESR° 18° 42.85", then further to eastern side along the tea garden
path to the point N26° 48’ 05.847E88® 19 05.68" where it meets anather stream. Then along
the western bank of stream to the point N26% 477 54 15"E88® 19" 10.29", further south along
the western bank of the stream to the point N26° 47" 48.08"E&E® 19” 15,04, then along the
western bank of the stream to the point N26% 47 18.26"EEE® 19° 37.12" where the boundary
meets Sukna-Adalper road on sher Jung Thapa bridge .Then along the sukna -Adalpur road
till the point N26 °47" 21.T1"ES8° 19°48.18", oo the comer of Madhuban park and then along
the Maneckshaw marg to the point W26 46" 55 14"ER8° 20" 06397, forther down south
along the Maneckshaw road to the point N26% 46 32.49"ESE® 20° 28.25", then further along
the Maneckshaw marg in south direction till the point R[W26° 46° 4.55"ES8™ 10 31.446™].
Then from point R in eastern direction along the road to the point N26° 46° ﬂT,SE,"EEEr
48.82" near St Mary Catholic Church. Then in southern direction to the point Ng6®
59.68"ES8° 20" 53.34™, then to south east direction to the point N26° 45 49.;?!;3‘3‘ é!!,’

52.46™, then in eastern direction to the point N26° 45° S8_137E88° 227 52_ fﬂ:‘% worif 4

eastern direction to the point N26° 46" 02.557E88® 22° 55.70" on hill cant road further
north castern  direction to the point N26° 46° 09.097E88° 23° 00.70" Pap::hgfn&_riwr

Then along the Panchanoi river fo the point N26° 46° 06.61E88° 23 Mﬂhtﬁmﬂnng the |

Panchanoi river to the point N26° 46° MT!WB‘EETTMMWﬂI' /(¢:
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Panchanoi river to the point N26° 46" 10.43"E88° 23" 20.067, further 1o the point W26° 46°
08.45"ES8" 23" 31.84" along the river to the point N26° 46°01.19"E&8* 23° 27.52", further
along the Panchanoi river to the point N26 45" 58.83"E&8® 23" 33.69", then further along the
Panchanoi river to the point N26° 45" 55.22"E88° 23" 33.16™, further along the Panchanoi
river to the point N26° 45°45.44"E88° 23" 24.69™ near Salbari high school. Further along the
Panchanoi river to the point W26 457 41.43"E88° 23" 24.17", then along the Panchanoi river
to the point N26° 45" 38.17"E88° 23" 36.12, further along the Panchanoi river to the point
MN26° 45" 31.60"ES8® 23" 31.617, then further along the Panchanoi river to the point N26° 45°
27.13"EBE® 23 33.99", then further along thePanchanoiriver to the point N26° 45° 21.02"ES3
23" 42857, then further along the Panchanoi river fo the point N26° 45" 13.99"ES8® 23°
41.54", then further along the Panchanoi river to the point N267 45" 09.01"E88™ 23" 41.07",
then along the river to the point N26° 45° 04.89"ES8° 23" 47.46™, then further north the river
to the point M26° 45" 05.86"EBS® 23° 55,527, till the point N26° 45°04.05"ERE” 23" 56.79"
on the Panchanoi river. Then acress the miver in eastem direction to the pomt N26% 457
05.90"ES8® 24" 01.13" on a tea garden path on northern side of Dagapur tea estate factory.
Then aleng the path on south eastern direction till the point N26° 44° 50.02"ERE™ 24 1581
on the tea garden road. Then on Eastern direction to the point N26% 44° 51 40”"ES8" 24°
17.27", then again along the tea garden road on south eastern direction to the point N16° 44°
47.317ES8" 24" 19.20™, then across the tea garden to the point N26% 44° 45 46"E88° 247
21.21™, then to the point § [N26° 44 45.43"EB8° 24" 23.23" Jin the eastemn direction. Then
from point § across the railway line to the point N26% 44° 47.36"ESE® 24° 26.89", then along
the boundary of tea garden to the point N26° 447 54.947E88° 24" 28.147 across the old
Anchal roed. Further along the tea garden boundary to the point W26° 44° 58.16"EES® 24°
36.00™, then along the tea garden boundary till the point N26° 45" 02.32"ERE® 24" 38.80",
further north along the tea garden boundary to the point W26% 45° 10.367E88" 24 33227,
then further north along the tea garden boundary to the point N26%25" 16.33"E88= 24” 27.95%,
then to the point N26™ 45" 16.73"ES8° 24" 33.97", then further along the boundary of the tea
garden to the point N26°46°23 .05 "E88°24" 42.34", then further north to the point N26° 457 r
2789ESS° 247 48.94", then further along the boundary M26° 45" 28 81"ES8° 24" 58587,
then along the boundary to the point N26° 457 49.737E88° 24" 57.74" to the point N16° 45°
52.057ES8° 24" 49757, then further along the beundary to the point N26° 46° 02.18"EER® 24°
45.437, to the point N26° 46" 06.617EB8°> 24" 38.107, then further north along the tea garden
path to the point N26% 46” 16.TT"EB8® 24" 39.93", further along the tea garden houndary to
the point N26° 46° 20, 70"E&8> 24" 43517 to the point N26° 46”3581 "ES8" 24" 35.33" along
the boundary of the tea garden, then further north to the point N26° 46" 55 447"ES8° 24°
30,63 to the point N26° 47" 10.27"E88° 247 19.65™, then further north to the point N26° 47°
25.02" E8E® 24" 18.267, then along the path to northern side up to the point A [WN26% 47"
27267 ESS” 24" 14.347].

SOUTHERN Boundary of ESZ extends towards the southem side ofPoint A N26™ 47°27.26" E88%
24"14.34” to the point N26° 47" [15.58"ERE" 25° 32.82" on western bank of Mahananda
river in east direction, then across Mahananda on the easiern bank o the point N26% 47
23.68"ER8° 26" 08.18" from there to the north castern side up to the point N26° 47
46.25°E88° 26" 18.77" where it meets the boundary of the Bengal safari,from there along
the boundary of Bengal safari to south eastern side up to a point N26° 47" 28.707ES8° 26°
43.21" from there along the boundary of the Bengal safari till it meets the National Highway
at point N26° 47°29.90E88° 26"59.69", then along the Highway in the southem direction till
the point N26° 47" 16.79"E88° 26° 58.78", then across the road to the point N26° 47"
15.57"ES8° 26 59427, then from across the road to the point N26® 47" 02.66"ES8% 27°
961" behind Sevoke Military Station Office and in Bailunthpur forest, from here in eastern
direction to the Point B{N26°46'56.89"E88°28"30.66"), then straight down south up to point
N 26° 45" 00.73"ES8® 28" 39.77T" to the point N26° 44" 34 TI"ERE® 27" 56.19°-imrthe-
western direction zlong the boundary of Baikunthpur forest division, then ﬁaﬂﬂﬁuﬂung |
ﬂ'iehnundar}rmmepumlh’!ﬁ“ﬂ‘ 14 46"ESE" 27" 55.95" aﬂdﬂlealtnwm'{h ;\!‘1-
to the point N26° 44" 15.62"ER8* 28" 04.45” along the boundary of F y \
44 14.T07E88° 28" 08.53", then along the boundary to the point N26° 43" .I_;ET"EEE“ 15 o,
11.737, to the southern direction up to the point N26° 43° 50.84” Ess‘"é‘t’fﬁzz" 1o south's. 7 |G
eastern direction to the point N26° 43° 25.79"ES8® 29" 14.127, then the, batindary fo | “%,.
south castern direction up to Point C [N26°40°29.69"E88°29'59.10" or(the, northern side of 1., ¢ /™%

Mahmmn{hTmmlmkmLﬁmnmmmwardsmﬂmdeﬂﬁngmemﬁlﬂadﬂuﬁgﬂEmﬂ /
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m up to the point N26% 41" 04.08"ES8° 34" 06,93 to further east along the canal to the Point
D N26° 41" 21.06"ES8° 34® 55.757,from podint D to north along the canal at a distance of
100 meters from the canal up to the point N26% 44° 04, 15"ESE® 34" 19.51", from there 1o in
naorth west direction across Saraswathipur tea garden till the pomt MN26 435° 50.11"EBS 31°
42 647, then further north along the western bank of Teesta river up to the Point E (N26° 47
54.38"ES8° 32" DL16™).

EASTERM

From Point E (N26° 47" 54.38"ES8° 32° 02.16™), boundary of ESZ moves in north east
direction till the point W26 48° 27.09"E88°32" 41.51", then across Teesta river bed through
Saogoan till the point N26° 49" (4.95"ES8° 34’ 11.96", then along the small stream to the
point M26° 49° 06.32"EER" 34" [5.857, then towards north along the stream to the point N26
49° 11.28"ERR° 34" 15.98", then towards eastern direction along the stream to the point M26°
£07 12.07"ES8° 34" 19.41™, then across the stream till the point N26% 49° 23 81"EER® 34°
23.367, then through Saogpan tea estate o the point N26° 497 45.047ERS° 34" 45.04", then
firom here to northern side up to Peint F [N16° 49° 59.50™ E&8° 34" 44.03").From Pomt F to
north western direction till the eastern bank of Leesh river to the point N26° 507 59 99"EBR®
33° 54,117, then along the eastern bank of Leesh river to the point N26° 51" 25.77"E&8" 33°
58.92", to further porth along the river bank to the point N26% 51" 32.29"E88° 33° 57.51",
then further north along the eastern bank to the point N26° 51" 46.86"ESE™ 33" 59.08", to the
point N26° 517 50.00°ES8° 34* 02.32", then up to the national highway till Point G[ 26° 51°
54.0T"ES8° 34" 3.96"], then in western direction along the road across the Leesh river up to
the point N26° 517 57.95"E88" 13° 29.45", then further eastern side along the highway to the
point N26° 527 24.05"E&8° 32" 32.24", further east along the highway till the point N26° 52°
[T 1T'ERS" 32" 12,697, then further east along the highway to the point N26° 52° 16.82"E88>
31" 48.36™, further along the highway to the point N26% 52" 22 34"E88" 31" 41.36", then
further along the highway to the point N26 52" 15 27°EES® 31" 18.60", then further along
the highway up to the Point H [N26% 52° 52.79" E88* 19" 27.19" | justbefore Mongpong
Forest check post, from here morthwards side through Mongpong Forest till the point N26*
54° 54.93"ES8° 29" 24,94, then from here the ESZ runs along the ridge up to the point N26°
55" 02.27"EB8° 29" (4.677, then it rans northward to the point M26% 55° 31.27T"E88° 29°
04,267, then from here it moves in  north western direction cotting Panbu  Forest at poini
MN25° 56° 01.06”ES8° 28" 30.50", then up to the point M26°56" 05.35"EB8°28°30.56", then &t
moves in western direction up to the pomt N26° 56" 25.95"E8E® 27" 58.59", then moving
across the Panbu forest in western direction approsimately to the distance of 250 meters to
the eastern bank of T eesta river up to the point N26° 56° Z9.11"E88° 26" 50.55", from here it
moves in north eastern direction o the point N26° 567 50.687ES8° 26" 5907, then it mowves
further north in the Gulling forest up to the point M26° 577 11.72"ES8"26” 42,497, further it
mioves north near to fhe eastern bank of Teesta river up to Point I] N26° S8°02.98"ES8° 16
14627,
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Anpexure [T A

MAP OF MAHANANDA WILDLIFE SANCTUARY AND ITS ECO-SENSITIVE ZONE WITH GEO-
COORDINATES OF THE IMPORTANT WAYPOINTS
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Annexure [T B

MAPQOF ECO SENSITIVE ZONE OF MAHANANDA WILDLIFE SANCTUARY WITH IMPORTANT

POINTS ON GOOGLE EARTH
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Annexure I1C

MAP OF ECO SENSITIVE ZONE OF MAHANANDA WILDLIFE SANCTUARY WITH IMPORTANT

POINTS ON TOPOSHEET
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Annexure ITD

LOCATION MAPOF ECO SENSITIVE ZONE OF MAHANANDA WILDLIFE SANCTUARY

Location of Mahananda WLS and its ESZ on disirich’ State Map
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Annexare 111

TABLE A: GEO COORDINATES OF THE IMPORTANT POINTS ON THE BOUNDARY OF
MAHANANDA WILDLIFE SANCTUARY

Point Latitude Longitude
Al N26°4625.43" E88°22732.00"
Bl N26°4T'48.28" E88°2543.17"
Cl N26°48739.35" ER8°3214.17"
DI N26°55731.65" E88°26'45.75"
El N26°54°10.88" ES8°1340.67"
Fl N26°49°46.78" ES8°19°46.14"

TABLE-B : GEQO COORDINATES OF THE IMPORTANT POINTS ON THE ESE. BOUNDARY OF
MAHANANDA WILDLIFE SANCTUARY

Paint Latitude Longitude
A N26°47°27.26" ER8°24°1434°
B N26°46°56 89" ER&°28'50.66"
[ N26°40729.69" ER8°29°59.107
D N26°41°21.06" ER8°34'55.75"
E N26°47°54 38" ER8°32°02.16”
F N26°49°59.50" ER8°34'44.03"
G N26°51"54.07" ERS°34'03.96”
H N26°52°52.79" ER8"29°27.19"
I N26°58°02.98” E88°26'14.62"
I N26°50736.46" E88°17'53.72"
K N26°4802.59" E88°15'1 1027
7 N26°4747.19" ER8°16'57.92°
M N26°4T05.61" E88°11'72.97
N N26°43'03.87" EBB-10/'48.45"
0 N26°45712.97" E88°13'56.39"
P N26°41'54.96" E88°15'57.52"
Q N26°43'53.70" | ERR*19'[8.93" |
R N26°46'04.55" E88°20'3 1 46"
S N26°44'45.43" E88°24'23.23"

TABLE C: IMPORTANT GEQ COORDINATES OF EST AROUND MAHANANDA WILDLIFE

SANCTUARY AND THEIR DISTANCE FROM THE BOUNDARY OF THE WILDLIFE SANCTUARY

Point Longitude Shortest distance from
the Boundary in km
A M26°4T2T, 26" ERE=24'14.34" 1
B MN26746'56.89" ESE=28'50.66" 10
C MNI640'29 69" Eg8&=29'50_ 10" 14.75
D M26741'21.06" E&E°34'55.75" 14.25
E M6 47T54.38" E&8°32'02.16"
F N26°49'50 50" ERR=34'44.03"
G MN2651'54.07 E88°34' 03.946"
H MN26°52'52. 79" E&R=2927. 19"
1 MN2O°58 02.98" ERR=24"14.62"
J MN2G=50'36.46 ERB=17'53.72"
K N2648 02, 50" ERB=15'11.02"
L M26°4 747 19" E&8°16'57.92"
M MN26247 05617 E&g°11722 97
N N26°43" 03.8T" EEB°10'48 45"
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O M2Ge45° 12 97" ER&R%13'56.39" 11.25
P W26241'54 96" ER&B°15'57.52" 12.05
Q M26°43'53.70" ERE19'18.93" 5.7
R MN26246" 04,557 ERR=20'31 46" 1.25
5 N2624445 43" ERE"24'23.23" 59
Annexure TV

LIST OF AREAS FALLING ( VILLAGES, TEA GARDENS, FORESTS) UNDER ESZ OF MAHANANDA

WILDLIFE SANCTUARY
5L No. Name of Place Land Classification Latitude Longitude
1 Gulmakhari Revenue Village N26°48°04.4" E88°24'11.2”
2 Damra Gayer Chhat Revenue Village N26°45'44.29" E88°23"33.54"
3 Lohagar Forest Forest N26°46°51.0" E88°12°03.00™
4 Foutsingerchhat Revenue Village N26°44'57.117 E&B 247 19.96™
5 Khoklong Revenue Village N26°46'42.917 ESB21I'1LIT”
6 Paharu Revenue Village N26°46°53.6T" E88°2054.73"
7 Khoklong Chhat Revenue Village N26°4632.22" E38°21°13.07"
3 Kamala Barir Chhat Revenue Village M26°46 2837 ERR 2074044
9 Munu Bairagi Revenue Village M26°45"02.227 E&8°23 00 40"
10 MNunu Bairagir Chhat Revenue Village N26°46°44.8" E88°20°16.20"
L1 Thouguri Revenue Village N26°45'58.65" EB8°21728 84"
12 Thauguri Chhat Revenue Village N26°46°10.2" E88°21°02.30"
13 Chamtaguri Chhat Revenue Village N26°45°58.2" E88°22°15.80"
14 Chamta Revenue Village N26°46'13.89” E88°21°27.59"
15 Mohurgong T. G Tea Garden N26°46°47.8” E88°22°19.10"
16 Sittong Forest Forest N26°54°55.7" E88°24°33.90"
17 Sevoke Forest Forest N26°52°42.6” E88°2814.40"
E Latpanchar Forest N26°54"41.2" E88°24"19.70"
19 Sepoydhura Tea Garden N26°50°27.0" E88°20"64.00"
20 Simring T. G Tea Garden N26°5325.45" E88°21°37.29"
21 Rhontong Revenue Village N26°50°10.517 E88°20733.15”
22 Bamanpokhri Forest Forest N26°48'56.8T" ER8°16°48.75"
23 Lama Gumba Forest Forest N26°49°8.98" E38°18°42.11"
24 Rohini T. G Tea Garden N26°50'22.23" E38°17°23.70"
25 Lohagar T. G Tea Garden N26°47°25.0" E88°12°03.00"
26 Manjha T. G Tea Garden N26°46°14.9” E88°12°34.80"
27 Saptagirikhelaghar T. G Tea Garden N26°44" 14.107 E88°25°47.17"
28 Kandung Forest Basti Revenue Village N26°56'31.127 E8§°25"52.00"
28 Paschim Totgoan Revenue Village MN26°30" 264" ERR=31"28.40™
30 Purba Totgaon Revenue Village N26°50°30.9" E&R®31°31.70"
31 Rakti Forest Forest N26°4748.61" E88°17°28.03"
32 Baikhuntapur Forest Forest N26°44°36.717 E88°27'56.19"
33 Mechi Forest Forest N26°44°35.0" E88°12°05.12"
34 Norbang T. G Tea Garden N26°50°55.19" E88°21°35.05"
35 Purba Karaibari Chhat Revenue Village N 26 47° DL.T" E §8 25'02.50”
36 Karaibari Revenue Village N 26 47°13.37 E 88 25'03.107
37 ChhosoAdalpur Revenue Village N 26 47°11.36" E 88 19°15.26"
38 Dhemal Revenue Village N 26 44°57.73" E88°19°32.31"
k] _Rajpiari Revenue Village N 26 45°34.7 E 88 21"13.707
40 Panchanai Revenue Village N 26 44'43.87T" E §8 22'35.00"
41 Tindharia T. G Tea Garden N 26 51°'17.66" E 88 B8 I~
42 Simulbari T. G Tea Garden N 26 47°33.49” E8 18T EL .
4 Selim Hill T. G Tea Garden N 26 50'23.53" ESIPRGE. .4
44 Pairkumari T. G Tea Garden N 26 46'31.30” EB820°00402% 7. 7 N weny
45 Gulling Forest Forest N 26 57" | ~E $82'01.60° < L
46 Ellenbury T. G Tea Garden N26°51°33.2" T ERSGAT8ES0" Pl
47 Kalagaity T. G Tea Garden N26°51°14.57 1 OR §5.407 7 il
48 Saogaon T. G Tea Garden N26°51"05.07 RS tl;ﬁ_-ﬁ":!sﬂ 390" ~
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49 Saogacn Revenue Village W26o40°42 9" ES8°33°52 80"
50 Bara chenga Revenue Village W66 42.9" E£8°13" 10.80™
51 chhotachenga Revenue Village N26°45°22.9" E£2°13°18.80"

2 Sunderi Basti Revenue Village N26S51°17.9" ES8°31°34.60™
53 Marapur T. G Tea Garden N26°45°58.5" E83°12°58.40™
54 Belgachi T. G Tea Garden N26°46°17.5" E83°13°37.407
55 Panighata T. G Tea Garden M26°46°48.5" ER3°12°28.40™
56 Trihana T. G Tea Garden M26°45°35.5" EB8°16°22.407
57 Kadma Revenue Village W26S46 429" ES8°13° 10.B0™
58 M.M. Terai Revenue Village W26°46°42.9" EB%8°13°10.80™
39 Uidiarip Revenus Village N26°44°46.9" ES8°14°41.80™
60 Terai T. G Tea Garden N26°46°01.5" Ef8°15%43.40™
61 Panighatta Forest Forest N26°46°28.0" E88°14°50.12"
62 Panthabari Forest Forest M26°45°57.6" E88°16°57.12"
63 Marionbari T. G Tea Garden N26°47'30.50" EB8°16" 1043"
64 Longview T. G Tea Garden M26°48"55.36™ E88°15°35.22"
65 Dalkajhar Forest Forest M26°43755.127 EBS°16° 012"
[T Mongpong Revenue Village N26°52'59.29" EB8°20° 084"
67 Gitingy T. G Tea Garden N 26 5§2°15.53" E 88 21°14.27"
68 Washahari T. G Tea Garden M 26 51°45.08" E 88 32'42.51"
69 Panbu Forest Forest N 26 55°15.71" E 88 27°56.16"

Annexure V

Performa of Action Taken Report

1. WNumber and date of meetings.
Minutes of the meectings: {mention noteworthy points. Attach minutes of the meeting as separate Annexure).
Status of preparation of Zonal Master Plan including Tourism Master Plan.

Summary of cases dealt with rectification of error apparent on face of land record (Eco-sensitive Zone wise).
Deetails may be attached as Annexure.

5.  Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006 (Details may be attached as separate Annexure).

. Summary of cases scrutinised for activities mot covered under the Enviromment Impact Assessment
Modification, 2004 (Details may be attached as separate Annexure).

7.  Summary of complaints lodged under section 19 of the Environment (Protection) Act, 1986.
Any other matter of importance.
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An IS0 9001-2015 and

IS0 17100-2015 Certified Firm
Office: Forest Complex Officer
Dalma Complex
(Dalma Wildlife Sanctuary)
Letter No. : Dated: 10.10.12

To,

- AEE R R s

Subject: Regarding immediate closure of industrial units. crushers.
brick kilns within 0-5 km radius of Dalma Wildlife Sanctuary

boundary.

Sir,

Regarding the above subject, it is to be respectfully informed
that as per Ministry of Environment and Forest Notification. New
Delhi the 2%h March 2012, Dalma Wildlife Sanctuary area
Jamshedpur has been declared an eco-sensitive zone. According to the
notification, no industrial unit, crusher. brick kiln of any kind is to be
operated within 0-5 km radius of Dalma Wildlife Sanctuary boundary.

Therefore, you are ordered to stop the above operations
immediately, otherwise legal action will be taken against you by
confiscating it in the light of Wildlife (Protection) Act and the
declared notification.

Annexure: Photocopy of the notification.

Signature in English illegible
Dated 10.10.12

Forest Complex Officer
Dalma Complex

Dalma Wildlife Sanctuary
Jamshedpur

Stamp:- GOVERNMENT OF WEST BENGAL * NOTARY *
SWAPAN BANERJEE CALCUTTA INDIA REGN NO. 17/1994
EXPIRY DATE 14.12.2028

o AL L/JQ.LL//

TRUE TRANSLATED BY

e %’?‘ﬁ_ SUBODH KUMAR SHUKLA
ol - MBA, LB,

OFF: H.No. 6286, GROUND FLOOR
GALI No. 6, LALITEPWE NAGAR %, '\

DELH-110092/
Mobile: m
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Reference No: JSTM-TR20112024 Dated: 20™ November 2024

TRANSLATION CERTIFICATE
We certify that, to the best of our knowledge, this is complete and

accurate Hindi to English text translated of pdf file. The particulars of the
translated pdf files are as follows:

. Closure Notice

This pdf file has been translated by JSTM using one of its qualified
translators, we guarantee that there is no issue in this translation and all
facts have been done correctly. We take all guarantee and security of the
confidentiality of the document.
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AFFIDAVIT OF TRANSLATOR

I, Subodh Kumar Shukla declare under oath the following:

I am capable of reading and writing both English and Hindi.

I am competent to translate from Hindi to English and vice versa.

I have made written translation from the received word file of the attached
documents titled Closure Notice from Hindi to English and certify that the
translation is complete and accurate.

4. 1 swear/affirm under oath that 1 have read the foregoing Affidavit of

Translator and that these statements are true and correct to the best of my
knowledge.

el b

PLACE: DELHI
COUNTRY: INDIA
DATE: 20" November 2024

Signature and Address of Translator

e JSTM TRUE TRANSLATED BY
153;1 ‘;@— SUBODH KUMAR SHUKLA
MBA, LLB

Muthorised Signatory OFF: H.No. 6/286, GROUND FLOOR
GALI No. 6, LALITA PARK, LAXMI NAGAR

DELHI-110092
Mobde: 9873065944
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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH AT KOLKATA
[Under Section 18(1) read with Section 16 of the
National Green Tribunal Act, 2010]
Appeal No. 14 of 2024 /EZ

In the matter of:

STP LTD
.... Appellant

-Versus-

MINISTRY OF ENVIRONMENT FORESTS AND
CLIMATE CHANGE

.... Respondents

SUPPLEMENTARY AFFIDAVIT FILED ON
BEHALF OF THE APPELLANT ABOVENAMED

KHAITAN & CO LLP
Advocates, Notaries, Patent &
Trademark Attorneys
Emerald House
1B, Old Post Office Street
Kolkata 700001
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